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" Tripura. The House will appreciate
that demarcation of land boundaries
is a complex and laborious process
involving agreement on each yard of
the boundary, which is determined
from revenue records, maps and
ground surveys. This process is
difficult even in normal disputes
between villages regarding their land
bundaries. It is more difficult when
inter-state boundaries even within
Indian territory are involved. It is
still more complicated by the nature
of the terrain between Assam and
East Pakistan, particularly when it is
renlised that this is a joint operation
between the two sovereign Govern-
ments of India and Pakistan, relations
between whom, for various reasons,
have, throughout the last 11 years,
been extremely difficult. We are
going ahead with the demarcation of
the boundary as best as we can but
the pace of demarcation is not &
matter entirely within our control.

Incidents of this type are unavoid-
able while the frontier remains
undemarcated. We have always been
anxious to settle all differences,
including differences regarding bound-
ary between India and Pakistan, by
negotiation but we cannot surrender
rightful territorial claims merely
because the other side makes a show
of force. At the same time, we are
averse to taking any hasty or ill-
eonsidered action which would
unnecessarily worsen Indo-Pakistan
relations further and give rise to
graver problems. Our local autho-
rities have acted with firmness and
circumspection and there has been no
Joss of life despite repeated firing
between the 11th and 27th of March.

*DEMANDS FOR GRANTS

MINISTRY OF WORKS, HOUSING AND
SuppLY—tontd.

Mr. Speaker: The House will now
resume Mu discussion on the

B

e

Demands for Grants relating to the
Ministry of Works, Housing and Sup~
ply. Out of 4 hours allotted for these
demands, 3 hours 40 minutes now
remain.

The list of selected cut motions
relating to these Demands has already
been circulated to the hon. Members
on the 28th March, 1958. These cut
motions may be moved subject to
their being otherwise admissible. The
number are as follows:

Demand Nos. Nos. of Cut
Motions
04 708
98 1007 to

1018, 1022 10 1034,
1049 to 1076, 1143
97 505

Failure to implement the subsidised
industrial housing scheme

8Shri Ghosal (Uluberia): I beg to
move:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced by
Rs. 100.”

Need to comstruct quarters for work-~
charged staff of C.P.W.D. working
in airfields in Assam.

Shri Easwara Iyer (Trivandrum):
I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Need to construct quarters for work~
charged staff of CP.W.D. working
in various airflelds

Shri Easwara Iyer: I beg to move:
“That the demand under the

head ‘Other Civil Works’ be
reduced by Rs. 100.”

*Moved with the recommendation

of the President.
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snent workers to the C.P.W.D. work-
. ere’ -Union by the Chie} Engineer,
CPW.D.

Shri Easwars Iyer: I beg to move:

“That the demand under the
head ‘Other Civilt Works’ be
reduced by Rs. 100.”

Failure to provide medical facilities of
the workcharged staff of the
C.P.W.D. outside Delhi.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100."

Need to construct quarters for work=
charged staff of CP.W.D. working
at Calcutta

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Failure to decide principles and con-
ditions regarding transfer to Assam
and other unpopular stations of the
workcharged staff of C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ Le
reduced by Rs. 100.”

Need to make vigilance Unit of the
C.P.W.D. independent of the Depart.
ment.

Shrl Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Need to abolish the posts of Addition-
al Chief Engineers in the C.P.W.D.
and replace them by Deputy Chief
Engineers.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

AVMEL SWVO | aEY

mnm the lUst .of perma-

‘ : 7400
Neéed for recrganising the Divisions in
the C.P.W.D. on the basis of conti-

guity of area in the interest of
efficiency of service.

Shri Euwa'n Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

s SUT. TGRS

Need to take out the aerodromes in
Uttar Pradesh from the jurisdiction
of Calcutta Aviation Electrical Divi-
sion and place Independent M. & T.
sub-division, Calcutta within its
jurisdiction
Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to convert Independent Aviation
Electrical Sub-division, New Delhi
into a Division by placing all aero-
dromes in Uttar Pradesh, Madhya
Pradesh, Rajasthan, Delhi and Pun~-
jab within its jurisdiction.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant travelling allowance,
joining time etc. to workcharged staff
of CP.W.D. of all categories on
transfer or their being outside the
headquarters in connection with
Government work.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Need to extend the grant of compen~
satory allowance to the workcharged
staff of C.P.W.D. at Chandigarh.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs, 100.”
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scales of pay of workcharged stoff

.0 the C.P.W.D. according to the
recommendations of the last Pay
Commission

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Need to maintain one seniority list of
all workcharged staff of C.P.W.D.
in Delhi.

Shri Easwara Jyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Failure to apply the Contributory
Health Service Scheme to the work.
charged staff of the C.P.W.D. in
Delhi

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to grant special casual leave
to the delegates attending the All-
India Conference of the Central
C.P.W.D. Workers’ Union held in
July, 1957

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to confirm additional work~
charged staff of the C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to bring workcharged staff of
the C.P.W.D, to the regular estab-
lishment.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civii Works' be
reduced by Rs. 100.”

charged mﬂofﬁu CPWD murl-
ing to their scales of pay.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to maintain statistics of the
workcharged staff employed every
month by the CP.W.D,

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to do all annual repairs and
maintenance works in the C.P.W.D.
departmentally through the work-
charged staff

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Need for abolishing the system of
giving work on contract in the
C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 160.”

Need to expand the Fan Repair Work-
shop in the C.P.W.D. and to give all
Fan repair work to this workshop

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to reinstate workcharged staff
discharged for trade union activities.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.” '
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Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to pay wages for over-time work
to the workcharged staff of the
CP.W.D. working within Jammu
and Kashmir State.

Shrl Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100."

Need to pay compensation according
to Workmen’s Compensation Act to
the workcharged staff of the
C.P.W.D. working within Jammu
and Kashmir State

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

" Need to sanction compensatory allow-
ance to the workcharged staff of
the C.P.W.D, working in Banihal
Tunnel Project with retrospective
effect.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant arrears of compensatory
allowance to the workcharged staff
of the C.P.W.D. at Konnagar

Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to give same pensionary benefits
to the permanent workcharged staff
of the CPW.D. as are given to
other permanent Central Govern-
ment employees.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”
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Need to reserve bad.l in hoapitall -and

sanatoria for workcharged staff of
the C.P.W.D. suffering from T.B.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to confirm as permanent the
caretaker staff of the C.P.W.D.
Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant half-pay leave to the
workcharged staff of CP.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to confirm the caretaker of the -
C.P.W.D. as quasi-permanent

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to provide recreation rooms to -

the workcharged staff of the
CP.W.D. in Delhi.

Shri Easwara Iyer: I beg o move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to provide recreation rooms to -

the workchargd steff of the C.P.W.D.
working at various airports.
Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to grant compensatory allow- -

ance to the workcharged staff of the -
C.P.W.D. in the Madhopur Circle.

Shri Easwara Iyer: I beg to move:-

‘“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”
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the workcharged staff of the

C.P.W.D. posted in NEFA,

Shri Easwara Iyer: I beg to move:
“That the demand under the

head ‘Other Civil Works' be

reduced by Rs. 100.”

Need to grant the C.P.W.D. scales pay
to the workcharged staff in the
N.E.F.A. Circle of C.P.W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the

head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to fix scale of pay for concrete
mixer drivers in the C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

_Failure to pay retrenchment compen-
sation to the workers on muster roll
in C.P.W.D. on retrenchment

Shri Easwara Iyer: I beg to move:
‘“That the demand under the

head ‘Other Civil Works’ be
reduced by Rs. 100.”

JFailure to maintain seniority list by
various Divisions of the C.P.W.D. of
workers on muster roll
Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

:Need to abolish the posts of Super-
intending Engineers in the C.P.W.D.

Shrl Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

iNeed to shift the office of one of the
Electrical Superintending Engineers
of C.P.W.D. to Calcutta and placing
all Electrical Divisions of Calcutta
.and Madras under his control

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
:veduced by Rs. 100.”

It

Hertto grone NEFA. aliuases t0

Lot ot Bla Shadas " TR & A

i - . :::f'm

" Need " to’. transfer: anainiémance o
pur Aviation Division to Alichabad

Central Division

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to bring the Bhopal, Allahabad,
Dehra Dun, Ajmer, Simla and Delhd
Aviation Divisions from different
circles of C.P.W.D. under one Circle

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Need of getting all minor original and
miscellaneous works done depart-

mentally by the CP.W.D. through
workcharged staff

Shri Easwara lIyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Need to provide quarters to work-
charged staff of C.P.W.D. at Dhan-
bad according to the scales of nay

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Failure to count the services rendered
under the State P.W.D.s of the.
workcharged staff transferred along
with the works to the C.P.W.D, for
purposes of pension

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Failure to provide alternate jobs to
the workcharged staff of Calcutta
Rehabilitation Division of C.P.W.D,

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”
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Nl o' make srrangements for train-

ing facilities for the unskilled work-
charged staff of the C.P.W.D.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to supply Pass Books to all
the subscribers of the work-charged
Contributory Provident Fund in
various Divisions of the C.P.W.D,

Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to continue provision of
uniforms to chowkidars in C.P.W.D.

Shri Easwars Iyer: I beg to move:

‘“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to redress the grievances of
the employees of Nasik Government
Press

Shri Easwara Iyer: I beg to move:

“That the demand under the
head Stationery and Printing be
reduced by Rs. 100.”

Mr. Speaker: These cut motions are
now before the House.

How long does the hon. Minister
propose to take? At what time shall
1 call him?

The Minister of Works, Housing and
Supply (8hri K. C. Reddy): At about
8 or 318,

Mr. Speaker: What is the time he
requires?

Shri K. C. Reddy: About 40
minutes, Between my colleague and
myself, we will take about an hour.

Mr. Speaker: We will have to con-
clude by 4. At 3.15 I will call both
thg hon, Ministers.....

Dr. Bam Subhag Singh (Sasaram):
Simultaneously!

Mr. Speaker: ......one gafter an-
other, Or, I will call him earlier if he
wants, (Interruptions).

Dr, Ram Subhbag Singh: This is bad
practice. Only one should reply.

Mr. Speaker: Now, Sardar
Singh Saigal may
speech.

Amar
continue  his

e Wo fao Wy (dwfix)
TR NPT, T §ET A 9w i,
grefar dx =t # fewigy 3w gk,
a & wrwmadfesy Wk fefgua oid
® & aW A wreRme afeew
FIR A wg AT 1 Iy & A
e % g gafadr oy 30 qde
gafgdt W Yo e & W %o
qTEe W H FT W9 AT F @
& o d ¥ ag frdew o
g § 6 o wafed € ww ¥ o
Y FFE AR AW W oy dvw 7w
aqr & | e wror ag § fvowiwr
it qfefoafamt & R a@ aw W
W TFUAT FY AL q@, a7 % g
T Q0 T FHAT | WTHEW
¥ oM § gT A A feE age
s @ v & 1 sufe g wuw #
fe gwro ag w9 T a9l e
WRAR &)

A% T F A9HT WA A TR
T FrefaT @i & a1 fTamr angr
£ 78w ANy § ard ot af ofr
AT 57wl oy sqaear A af 5
famr Wi} A AT §,000 W B,
I i &7 F, 97 ITH W-
sTafes /v 1 #Y &ty fear amr
AN W T N WeE W
¥ 13 o § W € wie §
oF &0, 99 W { wEr ¥ wawr
@l far o ag 0 @ ww
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(aterx e f‘u. G‘W)
LFT O T ) W e { X 0g
o wvgen § fe faw fa Rz woerd
& W9 Tt & S0 ) o S & v
fawemT wrar qgemaT § R ww | wgt
% wgrn giae Y & ok @
Wasmwmt e wam &
ofat faadt sarer weg gk I WY
et wifgd, Saht wurar waw A
frmraay &1

o & qr § G a9 F) @
¥ o & gg FgwW Arg@r | oo
TR & N e TEW & T A
@ &, g Yoo AL F FER @R
W ST ST AES & | WA &
e W SRR, (eno F fora fir
W R 9 o et w0 W
by og arw ot @ & e
frrfy € @l & @ 7 s fear
§ o et w7 et & s
e who dammdar t 5
wrATae wfe o ot o & s

%, ...subject to maximum of
Rs. 1,500 per house, repayable in
annual equated instalments over
a period of about 20 years, and
will be advanced to inviduals

+ direct or through cooperative
societies. Preference will be given
to persons in the lower income
brackets or to cooperatives of
such individuals.”

¥ g wd soTEm g e
wwT F T W AR F g o S
T § ) A gres F qF WX & fd
YN TR ¥ TR agY *W AR 1
wfd swdr ¢ fe w@ oon o
T FT ¥ FH ,000 YR G $A T
frar firgr W@

qeug # fae ol w2 faw g
ot

st fryqee wrecw, fogges
e o) dvwd wnfew ¥
fad q sqaeqr #r § fir 37 HYOT WY
T R & o} wwar g fafedt
ot arda S e F ¥ fear amam,
I fig I7% dadaT ¥ wat & fad ot

T
T o & forar @ fis o & e

¥ fird T ok F fieely safer T
T TEAAT & e g1 waT &, T |
Wiy 3% ford W€ sywear A s
Wt & ? gw fl ¥ awer 35 9
frar § fF o, (e4s T wowr
WA T o, T W ¥ AR
T WX T, o g e
¢¥.3Y T qF @ | fexe-¥s F
FTAd, 8US TF WNH 9 QY
e wrg, fo & ¥ Lo e
woe w7 ) faT AT {1, ek Hw
Lact e R acEoRs QRO E e
wTEaT § LY ITETET F ¥ fad Qv
e @ ® S & ok wic
qT Y ot fawr Y fe oy A
e smed A ey
mﬁw@m:imﬁ :
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sgrarfE {odd gave § pu A
L84S O TH ¥R 9 447 &7 | qewEe
Fargd 371 w08 qar W frar
wafs Tz qEIEdE ¥URy SAF N
@ @ TF ATHRIT R, UN
TR g 1 REmT ey any
€ A<E § O T AN B AW B g
&g 9T qEaT § FF g W @ini Wy
sl AT GE & fag )Y of Ay
arr it WRWR WY e # 9
IAHY FAHET FTAT T |

ug # wreT ed & gwew #F
o9 FsTT ST SRqE T g g ¢
Totfz 3 x@ v WY R ® fig



9473 Demands for Grants -. nxuncﬂm mmm <

[mv-i%- wn]
L EF oy MW T wREAT WY
qeaiw fieay § i 9w ax aiw stfaey
® fenw & sy e oo 1 @
o & W B QA 3oy WY
A g faed 8 9nd 30 ks w0y
T e ey sy @
Wit IF aFaaT Q00,000 ¥H
Mmoo A e ¥ s
iz vl 1 N TR FT W 9T A
I W eWs Y ;W T 91,
oY firet S § I dftwreay s W@
W& WY 3 A Wy gar w@w e
W IEY s T 9,048 HW
g Aty § mETsgl | W eEn
% wree fRrT Oy @t 0 A
e @& & 1 0 wr SR
WA TG RS IR § | W W
o TR AW & 6 vo AW
o O 57 | agi a7 9T A o 99 A
ST ¥ F o fag s sy
HO, qg ¥ WU AT AE W
W fF 30 famae ey N O W
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Shri Easwara Iyer: Mr. Speaker,
within the time limit prescribed, I
shall confine myself to a few remarks
regarding the housing schemes of the
Central Government, the working
conditions of the C.P.W.D. employees
and also about the Asoka Hotel.

With regard to the housing
schemes, I would like to submit before
this House that there is a lack of
planning with respect to office accom-
modation, or with respect to the
colonies that have been built or with
respest to the buildings for wvarious
residential quarters of government
servants,. With respect to these
colonies that have been built .in .
Vinay Nagar or West Vinay Nagar,



have lost their hinges.

Quite apart from that, if we take

. for example, the G type quarters, what
do we find? These quarters are called
two-room tenements, but there is
haydly any space for anybody to live
there. With regard to the upstairs, it
is seen there is great difficulty in get-
ting water upstairs, because in the up-
stairs flats there is no water-tap pro-
vided. The persons living upstairs
have to come down to drink water

even in a summer night.

Mr. Speaker: There are no water
taps at all?

Shri Easwara Iyer: Not in the up-
stairs. Now, there are about 12,000
persons living in that colony, and in
the case of such colonies, even the
ordinary amenities such as schools or
recreation clubs are not provided. In
this case, a market also is not pro-
vided. Though I do not say that it is
absolutely difficult, it is very difficult
to live there, particularly when one
finds that there are no amenities re-
garding recreation clubs or markets
or even the ordinary necessities of
life.

That is why I would like to bring to
the attention of the Minister that we
would have to think about office
accommmodation being provided near
about the residences of these low-
paid employees. We find in Delhi
several  multi-storeyed  bulldings
coming up one after the other round
sbout Connaught Place. With regard
to the highly-paid officers who have
got automobiles like motor-cars or

storeyed buildings nearer their resi-
dencies may be quite welcome, but so
as the low-paid employees are
the difficulty is they get no
‘and they are not able to
in time to office and give their

;
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sttendance before 10 o’clock in the
morning. S0, if some of these multi-
storyed buildings can be built near
about Vinay Nagar or East Vinay
Nagar, it will not only relieve the
congestion of traffic but also be con-
ducive to their economic situation.
That is a thing which I would place
before the hon. Minister for his con-
sideration in respect of the future
building plans regarding office accom-
modation.

Another point that I would like to
bring to the attention of this House
is that a number of instances of cor-
ruption have been found out in
respect of these private contracts. It
is not very easy to enumerate or give
specific instances of corruption ze-
garding private contracts, but the
system of giving private contracts in
a modern progressive society must be
on the decrease. That is what I want
to submit. We must give more and
more work for the departmental em-
ployees and reduce the private con-
tract and do away with private con-
tract if possible.

Now, with regard to ordinary main-
tenance work such as repair, electric
wiring, etc., these things could have
been very well done by the depart-
mental employees like the CPWD
employees. If we give this work to
the private contractors, what hap-
pens? As I have already mentioned,
these private contractors have got an
unwritten code and with this un-
written code they have been able to
get at the officers. It is a matter
which is well known. How can a
contractor give a tender which is
lower than the estimated one? For
example, in respect of a contract,
if the lowest tender is to be
accepted, sometimes, or more often
than not, if I may say so, the tender
comes below the estimated rate. How
can the lowest tender come below even
the estimated rate? That will lead
only to one conclusion. Either the
officers who have given the estimate
are incompetent or incapable of
preparing the estimile or they are
cheating the Government. Otherwise,
the contractor is not doing his work
properly according to the specifica-
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qQuantity. So, in most cases where
the lowest tenders fall below the
estimated rate, we find that the execu~
ﬂma!theworkunotaccordk:zw
specification.

There are many instances of cor-
ruption brought to the notice of the
higher-ups in the department. I am
told there is a vigilance department
that is working at present from May,
1057 and a chief technical examina-
tion cell has been created. With great
respect, I would say that this vigi-
lance department is not very vigilant.
It is a case where this vigilance de~
partment are giving sufficient notice
of the complaint brought to their at-
tention-to the persons accused of cor-
ruption. Therefore, they are given
time enough to screen their mistakes
or rectify them. So, this vigilance
department is only helping those
people.

I need not mention names. For
example, I would respectfully submit
before this House one instance of an
executive engineer using the materials
from departmental stores here for the
purpose of adding constructions to his
building. When that matter was
brought to the notice of the Minister,
the Minister was kind enough to refer
it to the vigilance department. The
vigilance department went into the
matter in detail and afterwards it was
found that he was given enough time
for making up the deficiencies in the
departmental stores by way of bringing
bilis. But nevertheless, a charge has
been framed against him for making
construction without permission, But
the charge has not seen the light of
day, possibly because there are more
constructions made without permis-
sion and there is always the threat
that is being held out by this exec-
utive engineer that he will expose all
the constructions which have been
made without permission. This is an
_ instance where the vigilance depart-

ment working under the Chiet En-

gineer is not able to check up prop-

"So, T wouwld M M
the copsideration of the hon. M' -I
that in order that this vigilance de~
partment may function properly, they
must be given powers independent of
the Chief Engineer; then only it can
work properly.

Mr. Spesker: Directly under the
Minister?

Shri Easwara Iyer: If necessary
directly undexr the Minister. When it
works under the Chief Engineer, the
vigilance department cannot function
properly, because it is always sub-
ordinate to and controlled by the
Chiet Engineer.

With regard to the employees work-~
ing in the CP.W.D, I would respect~
fully draw the attention of the han.
Minister to the assurance given by
him on 14th August, 1957 on the fioor
of this House. He said:

“So far as the non-industrial
employees are concerned, who.
are part of this establishment—
about 2,000 or 2,500; I am not
sure about the figures—I am glad
to say that a decision has been
taken that that part of the work
charged establishment will be
converted into regular service of
the Government and their staff
will get the same treatment as
the other regular employees of
the Government of India. With
regard to the balance, namely, in-
dustrial workers, out of the 10,000
and odd that will remain, about
50 per cent, if not a slightly
higher figure than that, who have
put in three years of continuous
service will be declared to be per-
manent and all of them will get
the benefits that accrue to Gov-
ernment employees who are de-
clared to be permanent.”

So, he has given two assurances, firsily
that about 2500 or more of the work-
charged establishment will he
absorbed into the regular service. I
understand that it tock about six
months from August, 1957 to March,
1988 for the department to specily -
the categories by a general qpder w .-
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u-t are not belnl specified. It took
.sik months to specify the categories. I
am led to believe that there is a special
copmittee to be appointed for the pur-
pase of finding out those employees
who deserve to be absorbed into the
regular service. I am not aware and
I do not know how long it will take
for the special committee to find out
the number of posts that could be
converted into regular service,
because it has taken about six months
for them only to specify the cate-
gories. Some employees may become
invalid, some aged, some super-
annuated and if I may say so, some
may be subject to the operation of
force majeure and be removed from
this work with the pleasure of expec~
tation that they will be absorbed into
the regular service.

About the work-charged establish-
ment, where is the difficulty in find-
ing out the names of the 2,800 em-
ployees and giving them the perma-
nent posts? If there is a will that
it must be done, it can be done n a
month. If they are unable to do so, let
the matter be given over to the em-
ployees themselves and we will give
them the list within 15 days. If there
is & desire to implement these things,
they can be implemented.

Regarding the 10,000 industrial
workers and 50 per cent. of them who
have put in more than three years
of continuous service being absorbed
in the permanent service, there is a
peculiar method being adopted which
will make it absolutely difficult if
not impracticable for this matter to
be regularised. I thought that in
adopting this 50 per cent rule, the
senority list will be taken and those
persons who have put in continuous
service for more than three years in
sny particular category will be made
permanent. But I find that the de-
partment concerned is going cons-
truction by construction and post by
post at every stage and finding out
whether a particular employee has
been employed in a particular cons-

m work for fore then three
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years, so that he may be made perma-
nent. So, the list has been taken State-
wise, which will be absolutely impos-
gible, if not impracticable, because in
some of the States they may even losé
the records. So, this is what is hap-
pening in regard to the assurances
given by the hon. Minister on 14th
Avugust, 1887,

So far as the work-charged em-
ployees are concerned, I have always
been pressing that no beds have been
reserved in the T.B. hospital for T.B.
patients among them and the benefits
of the Contributory Health Service
Scheme which can be easily extended
to those persons have not been ex-
tended to them. Some of these em-
ployees who have been put in the
rooms in jungles are not given proper
medical attention. The practice of
opening five or six dispensaries is not
going to help them. Here is a case
where the employees well deserve the
benefits of the Contributory Health
Service Scheme.

I would also respectfully invite the
attention of the Minister to the anom-
alies in the scales of pay as per the
first Pay Commission’s report. A
special officer—I think it is Mr. 2. K.
Sen—has submitted his recommenda-
tions and 1 am told—I am not quite
sure about that—that the Minister
assured the employees that they will
be implemented in November, 1957, in
order to enable them to submit their
memorandum before the second Pay
Commission, but the implementation
has not seen the light of day so far.

With regard to the Ashoka Hotel,
here is & hotel run by the Govern-
ment more or less on a par with any
private hotel, but the employees there
are not given, I am told, the ordi-
nary necessary living conditions. We
find that there is no service lift. It is
more than six storeys and if there is
a party in the sixth floor and if an
employee i8 ordered to bring some-
thing, he has to climb down all the
six storeys and bring it. It may be
said that in every floor there is a
pantry, but there are things which are
to be gathered from the ground flope:
more often than not. 8o far az the
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employees are concerned, there is an-
other point I would like to bring
before the hon. Minister.

Mr. Speaker: If all these details
are given on the floor of the House in-
stead of being communicated to the
Minister, it may encourage the em-
ployees not to do work, It is true
that the employees’ conditions must
be improved, but they should be
mught to the notice nf the Minister

t.

Shri Easwara Iyer: I am told the
employees have given a charter of de-
mands to the Minister. That is why
I am drawing the attention of the
House to their present plight. I am
only giving it in a brief manner; I am
not going into details.

Shri V. P. Nayar (Quilon): We
have been invited to see round the
Ashoka Hotel and we happen to know
the service conditions also.

Mr. Speaker: I agree. But what 1
would urge upon hon. Members is
this. Now we are particularly trying
to increase the public scctor and the
hon. Member himself just now said
that there is no meaning in handing
gover the construction work to various
contractors. 8o, everybody is in-
terested in seeing that more and more
of these enterprises comc under the
operation of the public sector. We
can carry the information regarding
the inconvemiences suffered by the
employees to the Minister, instead of
saying it in open here, which will dis-
courage those people or encourage
those people not to do work and that
is very bad.

Shri K C. Reddy: 1 would also like
to point out that this Ashoka Hotel is
a company and it is being worked on
a company basis, We are bringing all
the facts brought to our notice to the
notice of the Board of Directors who
take note of them and do the needful

Mr, Speaker: I am only placing
this before the House. All hon.
Members are interested in seeing that
the public sector works as well as

possible, insteud of geutn'g lnto’ M‘
with the private sector who say
always, “No public sector” and s

on. Having that in view, hon,

Members may give suggestions to the

Minister. Of course in cases where in

spite of the suggestions having been

brought before the Minister to remedy

the grievances nothing has been done

by the Minister, they may be

brought up before the House. In the

first instance, I would suggest those

avenues may be explored before such

matters are being brought before the

House.

Shri Easwara Iyer: I am not in any
way saying that business in the public
sector must not be encouraged. I am
only suggesting that the public sector
should be more efficiently managed.
So far as the workers are concerned,
when 15 per centis collected as
service charges, it can very well be
distributed amongst the workers,
because they are not encouraged to
take tips. When 15 per cent is col-
lected by the management as service
charges and when the workers are not
allowed to take tips, this is a noney
to which the workers are rightly
entitled.

Shri K. C. Reddy: Is the hon. Mem-
ber quite sure that it is not being dis-
tributed?

Shrl Easwara Iyer: That is what we
are told.

Shri V. P, Nayar: It has not been
made once.

Shri Easwara Iyer: 1 am spesking
subject to correction. I am submitting
before this House that we are reliably
informed that it is not being distribut-
ed and there is not a single irstance
where it has been distributed.

So far as the workers are concerned,
T am only submitting before this
House, that there are cases where we
are running the business in the public
sector efficiently.

1 am not saying that we are not run-
ning it efficiently. Take, for
example, the Hindusten Housing
Factory Ltd, which had been runuing



-8 loss of Rs, 14:7 lakhs when it
under private management. It
taken over by the Government
they are showing a profit in the
balance sheet. I am not saying that
it cannot be done. It can be dome
by efficient management. It is a
case where the tribute must go
wherever it is due. I think there has
been efficient management so far as
the Hindustan Housing Factory is
concerned, looking at the figures
which are made available to us.

T

I submit before this house that so
far as the Asoka Hotel is concerned,
the service conditions could be im-
proved. There is room for improve-
ment; there is scope for improve-
ment. It must become a hotel of in-
ternational repute as it professes to
be. That is all I would like to bring
to the attention of the hon. Minister.
Here is a case where the employees
must also live up to their conditions,
Proper facilities should be given to
the employess. They should be given
better scales of pay and permanent
employment. Three hundred people
have been retrenched, If it is going
to be a regular establishment so far
as Delhi is concerned, why should
not these employees be absorbed in
permanent service? 1 wanted to
bring these things for the earnest
consideration of the Minister and for
the rectification of the defects which
he thinks ought to be rectified.

1 do not propose to take more than
two minutes. So far as the CP.W.D.
employees are concerned, I would
earnestly request the Minister to
implement the assurances that he has
given on the floor of the House and
see that their living conditions are
improved. I would also state that no
quarters have been given to the
employees and work-charged estab.
lishment in the C.P.W.D. particularly
those serving in the aerodromes, in
which case most of them are far away

facilities. I request the Minister to
them {facilities for residence. I
do not propose to take more of the
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time of the House regarding this
matter.

Shri N. B, Maitt (Ghatal): Sir, I
thank the Ministry for the work that
it has done during the course of the
last year. The previous speaker said
something about the difficulties that
are being felt by the employees. I
find that during the course of the
last 10 or 11 months, the Ministry
has issued about 41 orders about the
work-charged establishments of the
C.P.W.D. for the amelioration of their
working conditions commencing from
4th April 1957 and these orders were
given retrospective effect—sanction-
ing compensatory allowance to work-
charged staff, making some of them
permanent, giving increasing fodder
allowance for the cattle that they
keep, supplying drinking water
frce of charge, electricity free
of charge, accommodation rent free
and 8o on. Most of the
employees who were temporary have
become semi-permanent and in some
cases, permanent. The conditions of
service of some employees are under
consideration. There is no doubt
that they would be made permanent
and other facilities such as medical
aid, etc, would be given in time.

The previous speaker alluded to
lack of planning in housing and in
the matter of colonies, office accom.
modation, efe. During the course of -
the last 10 or 11 months, I find ihat
official accommodation has increased
to a considerable extent, and
the residential accommodation
for Class IV staff, G class,
A class and E class as well as
for the work-charged staff has in-
creased—I would not say to a con-~
siderable extent,—to not a lttle
extent. Considering the conditions
that were there before, I must con-
gratulate the Ministry that they have
taken steps to provide houses for
these low paid officers. I would, at
the same time, urge that accommo-
dation for these people should be
given in preference to those whose
salaries and other facilities are much
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more. I need not say that in a social-
istic society, we want to improve
the conditions of those who are low
paid and who have not got the faci.
lities that they should have. Consid-
ering that position, I appreciate the
work that has been done by the
Ministry for the work-charged staff
and for the Class IV employees.

As regards housing, I would place
before the House that considerable
progress has been made in the case
of subsidised Industrial housing
schemes and low income group hous-
fng schemes. Some improvement
has been effected so far as slum
clesTance ‘schemes are concerned.

So far as rural housing is con-
cerned, I find that very little progress
has been made. In the review of the
First Five Year Plan the Planning
Commission said that very little pro-
gress was made during the First Plan
period, so far as rural housing was
concerned. During the last two
yeaxs, that is, 1856-57 and 1957-58, I
find that the progress has been very
little, for out of Rs, 53 lakhs that
was allocated in 1957-58 only Rs. 3'31
lakhs has been spent, that is about
1/16th of the whole allotment. This
is regrettable.

Why was the rest of the amount not
spent? That is a question thut the
Ministry has to answer. My own
feeling is that the rules and regula-
tions that have been made are so very
stringent that the States find it diffi-
cult to implement the schemes. For
example, Rs. 9 lakhs was allotted for
Bihar in 1857-58, but not a farthing
has been spent. Bombay got
Rs. 5,25,000 but not a single pie has
been spent. The same is the case
with regard to West Bengal, Uttar
Pradesh and the other States except
Mysore and Rajasthan which also
have not spent the whole amount. I
would request the hon. Minister to
find out the reason for the States not
being able to spend this money. I
presume that the money that has
been allotted by the Finance Ministry
for 1808-59, amounting to Rs. 101

out of which, at the end of the second
year we have been able to spend only
Rs. 3-31 lakhs. This is a regrettable
state of things.

Then, 8ir, in regard to the Supply
Department, I am happy to note that
as a result of difficulties in the matter
of foreign exchange we have gained
certain advantages. Products of
small scale and cottage industries like
hosiery, leather and leather goods,
handloom products, brushes, wooden
materials and tarpaulins, etc, have
been purchased by the D.G.S. and D.
and that has been a very great relief
to the indigenous producers. They
have also placed orders Tfor the
supply of locks and padlocks. I
would in this connection suggest that
the district of Howrah in West Bengal
produces a large quantity of locks
and padlocks. I would request the
Department to find out if it would be
possible to purchase locks and pad-
locks from that place.

But I regret to find that during
1956-57 and 1957.58 the purchase of
khadi has decreased. Thanks ta the
former Railway Minister, Shri Lal
Bahadur Shastri, the Railway Minis-
try began to purchase Khadi. The
total purchase of khadi during the
past six years was as follows:

Rs.
1952=53 27,379
1953~54 3,87,431
1954~5S . 28,78,351
1955=56 een 1,18,31,000
1956=57 . 68,57,000
1957 (18t April to )
November 1957) 34,30,199

Shri K. C. Reddy: May I point out
that the figures that the hon. Mem-
ber is quoting relate to the value of
orders placed, not necessarily the
value of goods delivered. That s
why the discrepancy; I will explain
it, if necessary, in the course of my
speech.
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then I would request him to find out
e reagons. I understand that speci-
fications have been drawn and sent
to the Khadi Commission. I do not
know whether the specifications have
been so high that the weavers who
produce the cloth and the spinners
- who spin the yarn find it difficult to
comply with them. This is a matter
that has got to be looked into by the

Fourthly I would like to place before
the hon. Minister a few facts about
slum clearance and sweepers’ resi-
dences. These two have been brack-
eted together. The result is, I
apprehend, that the position of the
poor sweepers might be overlooked.
Because, in the slums there dwell
a large number of people, including
sweepers, Sweepers live not only in
one slum but in wvarious slums
spread all over the country. There-
fore, I would suggest that a particu-
lar amount of money may be set
apart for improving the housing con-
ditions and the living conditions of
the sweepers.

13 brs.

Then, in the CPWD the general
practice is to give contracts of very
large amounts like Rs. 50 lakhs or
Rs. 1 crore. In the Plan itself we
find it stated that co-operative orga.
nisations should be given contracts
so that people of smaller means
should also have an opportunity of
getting these contracts which will
result in equalisation of wealth, as
far as possible. Therefore, I suggest
that lumpsum contracts of large
amounts should not be made and
contracts should, if possible, be
divided into parts so that these orga-
nisations or individuals of smaller
means might also get these contracts.

In connection with the work of
CPWD. I would refer to a very
small matter, namely, the completion
dthcbtldgemthemhonalhigh-
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way eunmanch: from Howrsh and
going to Bombay and Madras over-
the river Subarnarekha. It has been
hanging fire for the last three years.
or so. I would request the depart-
ment to make speedy arrangements
s0 that the bridge might be complet-
ed there and the highway might be
opened. The bridges over the rivers
Damodar, Kasai and Rup Narain
might also be taken in hand.

I would next invite the attention:
of the hon. Minister to the removal
of offices to other places. I know-
that he is very interested in it and
so I hope the Ministry will also take-
interest. I know the difficulties of
removing the offices from here. Even:
then I would say that some offices
could certainly be removed from here
to other places. But the condition
that has been recently laid down is
rather very difficult to fulfil.  The
condition is that unless and until
housing arrangements could be made:
in those places, these offices could not
be shifted from here. If houses are
not available here and if offices could
be carried on here even now, then -
there is no valid reason, I think, for
not shifting offices from this place to.
other towns or cities.

I would respectfully submit one-
more aspect of the construction of
houses. I find that many hutments,.
though they are of a temporary

nature, are being pulled down in
order to have concrete structures,
perhaps multi-storeyed  buildings,.

built up on that place. Is it not
possible that these temporary hut-
ments might remain where they
are now for 3, 4 or five years
more, so that we can get breathing:
time and then get the big structures
constructed on the spot. This is my
suggestion, particularly when I see
the houses near Raisina Road, which:
till the other day were accom-
modating so many persons, are being:
pulled down, perhaps forcibly. 1
shall be happy to know the condition
of the houses before they are pulled
down.



intervene in thizs debate
wdemands of our Ministry, I must say
I feel sorry that my distinguished
friend, Mr. Hari Vishnu Kamath is
oot here, because I am going to begin
my brief speech with the Hindustan
‘RBousing Factory, with which he has
‘been indissolubly linked up ever
since its existence. I am sure, had
he been here today, he would have
Deen very happy to know that the
Hindustan Housing Factory has got
ftnelf cleared out of the woods and
today it is a profit-earning depart-
ment of the Government. I hope it
is not necessary for me to go into
the past history of this factory. Gov-
ernment had lost considerable amounts
of money over this cxperiment. It
was hoped that the putting up of
this factory for the construction of
pre-fabricated houses would consid-
erably ease the situation with regard
$o the housing of the millions of
refugees who had come over from
the other side since the Partition.
But, unforiunately, all experiments
do not succeed, at least for the time
being, and this factory had had a
wery troublous hoyhood.

But I am very happy to say that
ever since this factory has passed into
the hands of the Government on the
termination of the Government's
partnership with M/s. Basakha Singh
Wallenborg, we have been making
considerable headway. Whereas
during 2 years and 43 months, when
this factory was under the control of
Mis. Basakha Singh Wallenborg, it
had produced goods worth only
"Rs. 87 lakhs, during the last one year
and 11} months when it has been
under ‘the control of Government, we
have produced goods to the extent of
Rs. 68'35 lakhs and the net profit
during this period when the factory
$as been under Government control
byt been nearly Rs. 45,000.

. Mir. Spedker: Is it all out of pre-
£2br’ - .. .. materigl?

Bhri Al K. Chands; Yo, Sir, T sm'

coming to that. 8¢ far as the pre-. .
fabricated howsing componexts are
concerned, the Government, on the
advice of the Technical Committee
which had been appointed earlier,

"had given it up. It was found—may

be due to climatic conditions, or
may be due to technical flaw in the
technical know-how—that the pre-
fabricated housing components were
not quite a success.

The three principal items of wark
in this factory today are: pre-
stressed and pre-cast concrete com-
ponents which are wused for {rans-
mission poles, heavy beams and
street lighting poles; also, it might be
used for railway sleepers.

Success in this field has meant not
merely 2 profit to the company, but
it also meant saving considerable
amounts of foreign exchange.

Shri V. P. Nayar: Are you making
pre-stressed pipes?

Shri Anil K. Chanda: No, only
transmission poles. And the other
item is foam concrete blocks. With
the coming of more and more of re.
frigeration in this country, and also
of muilti-storeyed buildings, these
foam concrete slabs are of immense
help, for, so far as refrigeration plants
are concerned, it would save foreign
exchange, because it would cut oyt
the need of importing cork from out-
side. Also in multi-storeyed build-
ings, for partition walls and also for
roofing purposes, the substitution of
this foam concreting component
would mean considerable saving in
the weight load of the building, and
also in cement.

We have very successfully experi-
mented with concrete sleepers, pre-
cast and pre-stressed concrete
sleepers, which we think can be prof-
itably utilised in our railways. We
are at the moment engaged in a dis.
cussion with the railways as to wheth-
er certain orders could be placed
with this company for pre-siressed
and pre-cast aleepers, obvisting thy
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need of importation of timber and
steel sleepers from outside.

The existing works that we have in
hand are to the extent of Rs 40 lakhs.
We break even at that, but if the
present talks with the Railway Minis-
try materialise and we get the rail-
ways to take our sleepers, our work-
load will come to Rs. 60 lakhs, which
will give a very decent profit of six
10 seven per cent. This profit has
been calculated after, of course,
meeting the interest charges on the
working capital loaned out by the
Government and also depreciation and
other obligatory charges.

Since the Government decided that
the factory was not to be abandoned,
but was to be run as a Government
organisation, we have paid our atten-
tion, considerable attention, to the
amelioration of the service conditions,
emoluments etc., of the workers. We
have instituted a contributory provi-
dent fund from the I'st of April, 1956.
We have instituted payment of Sunday
wages to all daily.rated workers. We
have also instituted monthly-
graded scales for all monthly paid
staff, and we are now considering
the question of giving daily-graded
wages to the industrial labour. A
sports club has been started. I regret
however to say that up till now we
have not been able to provide ade-
quate housing accommodation for all
our labourers working in the factory,
the reasoi. being that the fate of the
factory was undecided till very re-
cently. It was only after the experts’
committee had submitted their report
and the Government had considered
their report, that we knew that the
factory was to be run as a Govern-
ment institution, and we are now
turning our attention to the solution
of the housing problem so far as the
Izbourers are concerned.

In connection with the work of
meeting the problems of housing in
this country, I cannot over-empha-
size the importance of an organisa-
tion which, unfortunately, does not
seem to be very well known, viz, the

_Hyﬂm&l Building Organisation. It

is a sort of scientific body making
enquiries into and studies on pro.
blems connected with the housing
industry. From time to time it pub=
lishes brochures on the basis of the
results achieved through its various
experiments, I think it will be &
very helpful thing if the litera-
ture which is published by
the NBO could be translated inte.
popular, simple language of the:
various States by the State Governe
ments. I propose to write to all our
State Governments that they might.
consider the possibility of translating
into popular, simple language some-
of these publications of the NBO-
giving very valusible information on
such questions as bringing down the-
cost of building construction, substi--
tution of cement or steel in the:
ordinary constructions ete.

Recently we held a very interesting:
symposium on the lime industry =t
Rewa. As you know, cement being
in short supply there has been &
persistent demand that there might
be a sort of revival of the lime in-
dustry. For the last 30 years or 80,
lime has considerably receded to the
background. Standardisation is not
there, and the industry has lived under
very great disadvaniage because of.
an uncertain future.

At the symposium convened by the-
NBO at Rewa, not less than 150~
people connected with the industry or-
trade and with the various engineer--
ing organisations, governmental and*
otherwise, were there. We had a:
very interesting discussion. Some of’
their difficulties are indeed very-
genuine. For instance, the mining:
rights which are given to the quarries-
is for a very short period. It is:
dificult for them to plan for a long.
period ahead.

Secondly, they do not get the.
necessary priority with regard to.
wagons in the railways. I lime is:
to be a substitute for cement, it.
stands to reason that lime should be-
accorded the same priority as cement:
is given by the railways, so far as.
the movement of the finished pro=-
ducts are concerned, and also for tise:
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tion of coal so vitally need-
-od for the lime industry.

1 am now coming to the Asoka
Hotel, and before I go to some of the
yemarks made by a distinguished
Member from the other side, Shri
Easwara Iyer, I might as well give
:you a general picture of the hotel.

Shri Sinhasan Singh (Gorakhpur):
May I know what has been the re-
sult of the symposium? Has Gov-
ernment taken any decision in accord-
ance with the decisions of the sym-
posium, and given priority to the
Jndustry as given to cement?

Shri Anil K. Chanda: We propose
to approach the Rajlway Ministry
that the priority needed might be
given to the industry. We have
also had an informal talk with the
‘Chief Minister and the Minister of
Development in Madhya Pradesh,
"“because most of the lime quarries are
situated in that State, that a longer
-period of lease might be given to the
industrialists.

With regard to the Asoka Hotel,
-during the first 11 months after we
opened the hote], ending on 30th
September, 1957, the average occu-
pancy in the hotel was 80 beds.
That is, the total capacity of that
“hotel is 417 beds, and on the average
-@during the first 11 months of the first
year,—the building was not yet com-
pleted then, but we went into opera-
-tion—the average daily occupancy
‘was 80. That was less than 20 per
<cent, and the foreign clientele was
“i8 per cent. During the last six
~months, that is, the first six months
-of the second year ending March, the
average occupancy has shot up to
-about 240. The foreign clientele is
-80 per cent. We have calculated that
# we have about 60 per cent. of
~occupancy throughout the year, there
-will be no deficit. Anything above
<that brings us a profit. I, for one,
:bave no doubt that the Asoka Hotel
-will be = very profitable concern. It
rrequives a little time. The Prime Minis~
“ter Bimself, when he intervened in the

course of a question which wss being
asked about the Asoka hotel, said
that it ought to be a financial success,
but one must give it a littie time to
settle down. In fact, a big hotel of
this nature with 417 beds would re-
quire considerable time before it gets
widely known. From the figures
that 1 have indicated, you can see
that most of the clientele come from
abroad. We have embarked on
publicity in foreign countries, and it
is bringing us very good results.

The monthly salary bill comes to
Rs. 93,120 and the emoluments vary
from Rs. 55 to Rs. 1,600. In this con~

nection, I might mention that all the

workers of the hotel during working
hours get free food, and of course
free accommodation. They get uni~-
forms, and they also get free medical
attendance. I do not know of any
commercial hotel run by private in.
dustry which gives these facilities.

Shri V. P. Nayar: For 1,000 workers
and all the occupants, you have only
a part-time doctor.

Shrl Anil K, Chanda: I think my
hon. friend realises it is not a hospi-
tal. The 1,000 people working there
would not require every day too
many doctors. The living conditions
are so pleasant, the food is so good
that I think normally speaking nobody
would fall ill there.

There is another important thing
which I think will interest my hon.
friends here. We started with nine
Swiss people, that is, foreign techni-
cal personnel, about which there
were very many adverse comments
in the House, and quite naturally
too; but we had assured the House,
that they were there only for a tem-
porary period because a hotel of this

the technical know-how of running
an international hotel of this magni-
tude and this sumptuousness, I am
very happy to ny that of the nine
Swiss people who had been brought -
here, seven have gone back home,
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and we are new left with only two
Swiss people running two technical
sections of this hotel. But there are
.under-studies even with them, and
as soon as our own people would be
in a position to take charge of these
departments, we shall dispense with
their services in course of time.

With regard to the comments made
by my hon. friend Shri Easwara
Iyer, I am sorry he has not been
very correctly informed. To start
with, in every floor there is a pantry
and there is a service lift. And if
any worker says that he has to run
down six flights of steps down to get
the things, I do not think he is in-
dulging in what is called truth.

Shrl V. P, Nayar: I would like the
hon. Minister to go and see, It is not
a fact. 1 was there only three days
ago. It is not a fact.

Shri Anil K. Chanda: What is not
fact?

Shri V. P, Nayar: That the service
lifts can be used. There may be
service lifts, but several lifts have
been stopped, and workers have not
been allowed to use the service lifts.

Shri Anil K. Chanda: I shall take
my hon. friend with me. A lift is a
mechanical contrivance. And there
are lifts which even in places go out
of order. It may be that my hon.
friend Shri V. P. Nayar particularly
went to a lift which was not working
on a particular day. And such cases
do happen. But here i3 my offer. I
shall take my hon. friend with me for
a cup of tea to the hotel, and we shall
look into the service lifts.

Shri V. P, Nayar: I do not want a
cup of tea......

Shri Anil K. Chanda: I shall give
him a dinner, and he may come along.

An Hon. Member: What about other
Members?

Shrl Anil K. Chanda: With regard
to the question of 15 per cent......

Mr, Spesker: The hon. Minister can
;oh a particular flat in a particular

storey and order tes from another
storey.

Shri V. P. Nayar: On the other hand,
it he comes with me, I shall show him
what it is,

Shri Anil K. Chanda: I have not got
much time at my disposal. But I say
that this is the problem here; what my
hon. friend knows and what I know,
seem to differ, but I have thrown out
a very sporting invitation to him. We
shall go together, and I think I shall
be able to set him right about this
information.

With regard to the percentage busi-
ness also, he is not correctly informed.
In the form of an allowance, all this
money which is collected is given back
to the workers. During the first few
months of the year, however, there
was not enough collection for the
gimple reason that while we had the
full complement of servants, the num-
ber of guests in the hotel or the ave-
rage daily occupancy was only eighty.

1323 hrs.

[Mr. Derury-SPEAKER in the Chair]

Shri Easwara Iyer: May I know the
total collection so far made on this
basis?

Shri Anil K. Chanda: I have not got
the total figures of the collection. But
I bave got a complete list of all the
servants in the hotel, and there is no-
body who is given an allowance of
less than Rs. 20 a month. The allow-
ances vary for stewards from Rs. 20
to Rs. 50, for pantry staff from Rs. 20
to Rs. 25, for store staff from Rs. 20 to
Rs. 43.

Shri V. P. Nayar: That was not the
point. How much does a worker who
gets a minimum of Rs. 65 get in lieu
of service charges? Does he get one
rupee?

Shri Anit K. Chanda: The dhobies,
for instance, get Rs. 60 to Rs. 150, and
their allowances are coming out of....

S8hri V, P. Nayar: That is not what
we want,
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that the hon, Member wants?

Shri V. P. Nayar: We wanted to
know the total monthly collections on
account of service charges, which is
13 per cent, which in other hotels is
distributed to the workers. What is
the total distributed so far to the
workers per month? Is it being dis-
tributed at all? I understand that not
even a rupee has been paid from ser-
vice charges.

Shri Anil K, Chanda: I am afraid I
fhave not got the figures with me. If
the hon. Member would table a ques-
tion, I shall supply him the informa-
tion. Obviously, I could not give it
now,

Shri V. P, Nayar: I have tabled
fifteen questions.

Shri Anil K. Chanda: Whatever is
collected by way of service charges is
given back to the workers and that is
what I have been pointing out. Take,
for instance, the pantry staff. Their
salaries vary from Rs. 35 to Rs. 100,
but they are assured an allowance of
Rs. 20 to Rs. 25 which comes out of
the service charges collected, Even if
the service charges do not come up to
the amount needed to give them this
allowance, the hotel will make it good.
If the hon. Member would table a
question I shall certainly give him the
total amount collected by way of ser-
vice charges.

Shri V. P. Nayar: Let him not invite
me to send questions.

Mr. Deputy-Speaker: If he is invit-
ed to dinner, why should he not be
invited to questions also?

Shri V. P. Nayar: Then he will be
flooded with questions.

Shri Anil K. Chands: I now come to
the question of housing. As the House
is aware, there are various schemes for
which sums totalling to Rs. 120 crores
have been sanctioned in the Second
Five Year Plan, the main scheme
being the subsidised industrial hous-
ing scheme, where the Government of
India pays subsidy of 25 per cent and

givunlmno!tbmn’eremt. thc
other 25 per cent heing . & mutchiug -
subsidy from the State, With regaxd = -
to the private owners of industrial
concerns, the subsidy remains 26 per
cent, but the loan quantum is 873 per -
cent, and the owner is expected to

bring in a subsidy of 26 per cent and -
the rest is his loan advanced to the

scheme. This scheme has been in

operation from the time of the First

Five Year Plan. It is well known

that we have not been able to

do as much as was expected, and

have not been able to utilise the

money that was sanctioned. Even to~

day, we have not been able to fully

utilise the money. It can only be done

through the States.

The situation differs from State to
State, So far as the Government of
India are concerned, we have only to
approve the schemes, but the schemes
must come from the State, because
there is a matching grant by the State,
and when the schemes sent up by the
States conform to the pattern of this
subsidised industrial housing scheme,
Government loan and subsidies are
granted. There is one State at least,
namely Bombay, which has done ac-
cording to the schedule. The amount
allocated for Bombay is Rs. 796 lakhs.
It has already, during the first two
years, utilised Rs. 236 lakhs. Similarly,
UP has not done too badly. The allot-
ted figure is Rs. 527 lakhs, and they
have already utilised Rs. 178 lakhs. I
do not want to mention names, but
there is one State which had an allot-
ment of Rs. 470 lakhs, and that is a
very heavily industrialised State, but
unfortunately, that State has utilised
only Rs. 43 lakhs,

Shri Thirumala Rao (Kakinda): Is
that Bihar?

Shri Anil K, Chanda: We are doing
our best by personal con‘espondeneo

Shri D. C. Sharma (Gurdaspur):
Why should he not mention the name
of that State?

Shri Anil K. Chanda: I come from
that State. That is West Bengal.
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M uy lenhr colleague Shri K. C.
‘Reddy and myself have been writing
"' personal letters to the Housing Minis-
" ters in the various States, and our
Housing Commissioner also has been
going round from State to State, and
we hope that we will be able to get
better results in the next three years
of the Second Plan, We have consider-
ably altered the scheme so that the
States may be in a better position to
draw upon these funds. For instance,

we have increased the ceiling cost, -

because during the last two years
there has been a considerable increase
in labour charges and also in the cost
of materials. At the last Housing
Ministers’ conference, certain sugges-
tions have been made by the Minis-
ters enumerating their difficulties and
suggesting that certain ways out could
be found; and we are processing
those suggestions, and as I said, by
personal contact between us and the
Ministry here and our opposite num-
bers in the States and the visits of
our Housing Commissioner, we hope
that we will be getting very consider-
ably better results during the next
three years.

Shri 8. M. Banerjee (Kanpur): The
hon. Minister has just mentioned about
the industrial housing scheme. I know
that about five thousand houses have
been constructed......

Shri Anil K. Chanda: I do not want
to yield, because I have very little
time.

Mr. Deputy-Speaker: If the hon
Minister does not yield, then the hon
Member has to yield.

Shri Anll K. Chanda: I have very
little time at my disposal and I have
to reply to the various points.

I have already said that there are
States where good work has not been
done. On the other hand, there are
alsg States which have attemped to
do good work.

Mr. Deputy-Speaker: So, the hon.
Member has to wait till he finishes.

Shri V. P. Nayar: We shall wait and
see him. finish.

Shrl Anfl X. Chanda: Then. I come
to what is known as low income group
housing. Here also, about Rs. 45 crores
have been allocated in the Second Five
Year Plan to enable people of the
lower income group, whose income is
not more than Rs. 6000 a year, to take
loans from the Central fund for their
residential constructions. 1 am happy
to say that with regard to this scheme,
most of the States have done very
well indeed. For instance, Andhra
Pradesh, whose allotment was 300
lakhs, has already drawn Rs. 118
lakhs, Bombay, whose allotment was
Rs. 467 lakhs, has drawn Rs. 143 lakhs,
Madras, whose allotment was Rs. 208
lakhs, has already drawn Rs, 101
lakhs, Mysore, whose allotment was
Rs. 244 lakhs, has drawn Rs. 119 lakhs,
Punjab, whose allotment was Rs. 326
lakhs, has drawn Rs. 152 lakhs and
Uttar Pradesh, whose allotment was
Rs. 462 lakhs, has drawn Rs. 222 lakhs,
Some of the smaller States also have
done surprisingly well. Por instance,
Himachal Pradesh, whose allotment
was Rs. 14 lakhs for five years, has
during the first two years already
drawn Rs. 7-79 lakhs, and Tripura,
whose total allotment was Rs. 3,40,000,
has drawn Rs. 2,95,000. On the other
hand, there is a State whose allotment
was Rs. 275 lakhs, but it has drawn
only Rs. 57 lakhs. So far as the low
income group housing scheme is con-
cerned, we have no doubt that we will
be able to fully utilise the amounts
allocated.

With regard to the plantation labour
nousing schemes, practically no work
has been done, except that a small
amount has been drawn by the Kerala
State, and also, I believe, a little
amount by the Madras State. The
reason is that uptil now the States,
who stand more or less as guarantors
for the repayment of the loans advanc-
ed to the plantation industry, bad a
rule according to which the properties
had to be mortgaged to the State, But
most small tea gardens hypothecate
their entire properties to the banks
and the tea agents with regard to the
crop. Therefore, i* s not possible for
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them to give the first mortgage to the
Stlate concerned.

"This matter was raised in the Hous-
ing Ministers’ Conference in Mysore.
We have indicated to the States that
if they are satisfled with the second
mortgage, we have no objection to it.

*But it should not be understood--I

hope the hon. House will not think—
that this means that no housing pro-
jects are being carried out in the tea
plantations. In fact, under the Plan-
tation Act of 1951, it is obligatory
upon the tea gardens within a period
of 12 years to provide accommoda-
tion for all their workers. I have my-
self seen tea gardens of North Bengal,
and I aiso know of the tea gardens in
Assam, where the companies on their
own are putting up residential tene-
ments for their workers. In the tea
garden areas, very often there is not
much difficulty. Bamboo and timber
are readily available and it is not
difficult for them to put up these
structures. So far as the amount of
Rs. 2 crores which was provided is
concerned, 1 am certain that this
money will not be utilised in the
Plan period.

Now I shall come to slum clearance
and the sweepers’ colonies. A sugges-
tion was made by Shri Balmiki, the
first speaker, that out of the Rs. 20
crores—of which Rs. 15 crores arc the
responsibility of the Central Govern-
ment and Rs. 5 crores are match-
ing grants from the States—a certain
amount, say, Rs. 14 or Rs. 12 crores,
might be earmarked for the sweepers.
We operate through the State Gov-
ernments. They know best which are
the worst slums. They have to bring
forward a matching grant. Therefore,
we cannot dictate from the Centre
that a particular sweepers’ colony
should be tackled first and not a parti-
cular slum in a particular town. That
independence of action must remain
with the States. But many of the
municipalities on their own have been
having  sweepers’ colonies. For
instance, recently the Calcutta Cor-
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poration have placed t'whuné bafdre
us—a very big, ambitious schenie,
involving Rs. 2 crores for the housing
of all their 13,000 sweepers. But it is
a scheme which is impossible for us
to sanction out of this paltry amount
of Rs. 20 crores provided for slum
clearance and sweepers’ colonies. We
have, however, recommended it to the
Finance Ministry and the Planning
Commission that a special allocation
might be made for this purpose.

So far as the slum clearance work
is concerned, there has been a gather-
ing momentum about it. Very often
hon. Members read about the various
schemes which are being formulated
in the congested citics for the clear-
ance of slums, and we in the Ministry
have no doubt that this total allotment
of Rs. 20 crores would be drawn upon
fully during the period of the Second
Plan.

I now come to the question of rural
housing. The term we use today is
not ‘rural housing’; we call it ‘the
village housing project’. This is not
merely a difference between Tweedle-
dum and Twcedledee. The whole con-
ception is different. The original idea
was that any poor man in a village
who wanted to build a house could be
given financial assistance with which
he could put up his own cottage. But
after a good deal of discussion between
the Planning Commission and the
various Ministries concerned, we
realised that isolated houses built here
and therc would not solve the pro-
blem. What our villages need most,
even more than housing, is proper
planning, the question of water supply,
the question of proper roads and
paths. Therefore, we have developed
and brought out a comprehensive
scheme known as the village housing
vrojects scheme. The work is to be
taken up by the end of the Second
Five Year Plan in no less than 35000
villages. It is not, however, contem=
plated that we will take up and
convert the entire villages in a year
or two years’ time. This is a process
spread over a period of 8 to 10 yeass.
The whole village will be remodelled;



like the village Shamspur in the Gur-
- fgaon district, which is a most interest-
ing experiment. There are nearly 150
househelders. They had all surren-
dered their land to the village com-
munity. They had sought the help of
an engineer. We sent an engineer to
‘plan and map out the whole village.
Now, each householder, including the
Harijans, has got a brick-built house.
They had put up their own kilns. They
had their own carpentry arrangements,
and with loan assistance from s,
Shamspur village is an entirely new
village where every house is a brick-
built house. Harijans there have yot
gheir farms on a co-operative basis
wsing electric pumps. Considerable
economic  improvement has been
‘effecte? in the life of the villagers in
that particular village.

~ Our idea js also to take up villages
in that manner, wherever there is a
social awakening amongst the people,
who would be prepared to entrust all
their lands to the village community,
who would call for an engineer and
have the whole village remodelled
and plan made out, and then rebuild
the village.

This work is to be done with the
help of the Community Development
Ministry. The idea is that where
community development projccts are
already in operation, where there is
already a betterment in the economic
position of the people, where there is
better guidance from the community
project workers who are stationed in
the villages, it is expected better
results would be got. Some States
have already selected the villages and
work for this year will commence.

An hon. Member said that much
valuable time had been lost. That is
not quite so, because this scheme came
into operation only in Oectober 1957,
that is five months ago. The delay in
formulating the scheme lay in the
fact that amongst other things, it was
exceedingly difficult to prepare a
scheme which could do some justice
to rural housing within the modest
allotment of Rs. 10 crores. Now, the
States Gavernment have to set up rural
housing cells for which we will give
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50 per cent subsidy and to formulate
rules for implementation of the
scheme. Several of the States have
already framed their rules and work
is being set in motion. In any case,
we have got our Housing Commis- -
sioner and he is going round from
State to State, and whatever
can be done by our persuasion and &
little goading perhaps, would be dcne
from the Central Ministry.

Shri Sonavane (Sholapur—Reserved
—Sch. Castes: I want 1o know
whether the Harijans are scgregated
in these model houses or whether they
are inter-mingled with other houser
of the other castes.

Shri Anil K, Chanda: So far as
Government is concerned, it is the
intention certainly to do away with
segregation wholly and completely
Because of that we have got what i3
called the integrated housing appros~h
where it is not merely one particular
class of people who live in a particvlar
area. But so far as the Harijans src
concerned, this work is done by the
special grants provided for in the
Home Ministry.

1 have already taken up more thban
my share of the time, and before I
conclude I would like to refer 1»
another matter which has nothing to
do with rural housing but which fun-
damentally touches the question of
government buildings in this country.

Today, Sir, Government is practi-
cally the only big builder in the
country. The Princely order he’
practically vanished and the zanmin-
daris have also been liquidated. So,
all worth-while buildings, all substan-
tial constructions would be built
henceforth only by Government.
Therefore, it is high time there is a
policy with regard to the architecture
which has got to be carried out in
these buildings. It is an important
matter. At the moment, there is no
coherent policy with regard to the
architecture that has to be followed.

Any student of history will know
that any particular country In any

. particular period has had its distinc-



- ss. Demands for Grants™ ‘35 MAKCH 19%8 mnmgorm 7900

{Shri Anil K. Chanda]

tive architectural mould. If we go
over the ruins of our country, at any
place, the scholars can locate the
periods of those ruins only from the
structure of the buildings—from the
architecture.

Unfortunately—! am speaking per-
sonally—I feel that in the absence of
any coherent policy, even in Declhi
itself we have got buildings, which,
if I may say so, have no “neighbourly
relations” with others. On the one
hand, we have built the magnificent
Supreme Court buildings, more or
less conforming to the Indian tradi-
tion of architecture; on the other hand,
we have got the law courts at Tis
Hazari, which, in the absence of a
better term, I would say, is Chandi-
garh architecture. I have nothing
against Chandigarh architecture. But,
if you have structures in the same city
of such divergent natures, it is jarring
to the aesthetic sense. And, I think,
it is time our government evolves a
national policy with regard to archi-
tecture which 1 personally consider
is very important, because, as I have
indicated earlier, Government today is
the only substantial builder.

I have taken the opportunity of
discussing the matter with the Prime
Minister and he has desired that in
our Ministry we should prepare
detailed notes about this matter which
should be considered by Government
at the highest level.

I do not think I should take any
more time of the House because my
senior colleague will be replying to
the other points.

Mr. Deputy-Speaker: Shall the
overall time remain the same or shall
I have to modify that?

Shri Anfl K, Chanda: The work
of this Ministry has been so good
that 1 think there will be no criti-

Mr. Deputy-Speaker: Therefore,
the reply should also be very brief.
1 want to know whether the overall
limit that was desired in the begin-

ning, one hour for both the Ministers,-

remains there or whether 3 shall
have to modify that.

Shri Anil K. Chanda: I think a
little extension may be given,

Shrl V. P. Nayar: May I put one
question? The hon. Minister gave
out certain figures to show that the
average daily occupalion in Asoka
Hotel has shown tremendous in-
crease in the last six months. Why
is it that during the last six months
there has been a retrenchment of
250 workers? Are we to presume
that higher and higher as the custom
goes, the workers will get lesser
and lesser in number?

Mr. Deputy-Speaker: Shri Baner.
jee may also put his question so
that the hon, Minister may reply to
both.

Shri 8. M. Banerjee: The hon.
Minister said something about hous-
ing schemes. I do not say that the
U. P. Government have not provid-
ed more houses. But, what I say is
that the houses which have been
constructed—about 5,000 in Kanpur
—have not been occupied by the mill
workers betause of the high rent.
The rent is Rs, 10/-plus Rs. 3{- elec-
tricity charges. Has the attention of
the Minister been drawn to this
fact; and, if so, what action has been
taken to reduce the rents?

Shri P. R. Patel (Mehsana): May
I put a question Sir?

Mr. Deputy-Speaker: The hon.
Member wants to speak also; is it?

Shr{ P. R. Patel: Yes, Sir.

Mr. Deputy-.Speaker: Then, he
must wait,

Shri Anil X. Chanda: With regard
to Shri Nayar's question, I think it
will be better if he tables a ques-
tion. I do not think we have ret-
renched 250 people. That is not my
information. But, my friend 8hri
Easwara lyer mentionéd about bet~
ter service. But, I may tell him that



hnd to mruit all of a sudden,
ly 900 people "when the Hotel
gtarted in order to provide ac-
odation to the UNESCO peo-
ple. Many people had been brought
in who had never in their lifetime
gone near a hotel. They are very
inefficient people; and if my hon.
friend, Shri Iyer would give me his
help to get rid of these people, I am
sure I would be able to give him
much better service in course of
time.

éﬁ*

With regard to the point raised by
Shri Banerjee so far as the housing
scheme is concerned, namely, the
worker’s earning capacity is low and
he would find it difficult to pay the
rent, already there is 50 per cent of
the cost as subsidy—fthe Govern-
ment of India gives 25 per cent and
the State Government 25 per cent.
If, even after that, the worker is
unable to pay the rent charged, it is
very difficult for us to do anything
more from here,

Shri Easwara Iyer: 1 want a clari-
fication, Sir.

Mr. Deputy.Speaker: That should
be afterwards.

Shri Easwara Iyer: 1 would sub-
mit only one point. We have moved
a number of cut motions and within
the limited time available we were
not able to deal with them in elabo-
rate detail and the Minister is also
unable to reply.

Mr. Deputy-Speaker: Now, there
is the other Minister, the man in
charge and he will deal with them.

Shri Easwara Iyer: We want to
know whether we will be able to
get information about certain cut

Mr. Deputy-Speaker: 1 will look
into that at the end. Shn Mohan
7 Swarup
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(Interruptions.)
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* fr az qIq9q &7 g 1 T AW
w2 @ | T AR Ji--q€ W
WX $Y FE—F TIAES §, 99 &
frd sursr g grad &1 v aw
T ORI ¥ w3 W& osgenky
¥ g awETe qgt & fewy
7 fedy oy @ @ § WX amdz dk
w A ¥ foi woe § d fgraw’
¥ aTae § wAAAE 39 €1 S ap o
iz ar & | FTART Yoo WIT T ¥H
aeaTg T &, S & X vo HYEY Wl
ﬁmﬁ&*ﬁimﬁm{,OGQ,



%,,mm for Grants 81 MARCH 1058 Demands for Grants

. Wi aeag oy ¥, I Ry
Rodt @i Fanw A N @
soon ¥ 1 feel & o f® W
¥ qreAfeATE— s --,  gTS-
fam o ag gow

9 ¥R WE REFAE W 4 GE
qT U% IgAT AT e §, ww
TN AR &, & N 0F AWE &
¥ &) W AW FH FT AR
T 7 T % B AT T ¥
g asar &1 I RETAA KT
@ & W Ay B S W AT R
agi WA €, EW SA%! FME AW AATE
o fear sR AT T W E 1 #
wm fewegmdaaid aTew
A SR &1 AYAT AWM F[AA W
s ame © fremd, afex ga
femd § 1 37 W ¥m oET AR
% il § o\ wnw grar @ &A@
9T A Ry TR BN |

am & CEE i sha @
wig W A awl & Aoy §
dar f& ag @em wwAT B, § AW
wa #f frfew a8 & 1 fxfaaw
e § marfems o Fedter g1 e
ol amfi i Arag e
FmEh § 0 A AW R fedw
feqréddz & qafam § | 97 & fau
R W wif g At & TR et
gr-Er wa Ay I @ §, FfEA
wgfafaes #39 & & agi @ WA
g A - W
Higf ®1 @ 1§ T ooEEHE
# afaw & & Afex 39 N awamwd
N as B 3w A R g
@R & R 9T qEE e e -
wgarr d fF ammer § 1 gg Y
wftw arr 81 & wewrd A d

AT & TEWIW §. &) IA &) GwEh

Ml & 8 <o nay ?

ww fed & ow & g% fefeed
iww § o fe oft fedfedfer grem
# & Wik agt 7@ Wi} &« wArq fed
1 37 T W TG T9-HARTET
am owfew & 1 @@t 9 w0 0
mz faee ®= Fomar § WX e
s o ® yAr &1 W AR
#F ¥uqwra ag @ fr fam Sl & arg
weATR T & 9 fr facga .
gaTdmm b o g
agi 9X o 4w %, faw § d an
At srafi & R o sTEeaT & awy
& TR R A rawa s A
AR I A A we feoaw om AW
qoug §7F & fAg fae § we
ag¥Fzr I A X UAR X T AN
T oag Wt Ao FTTHE W
AT F1 I I §T I=G W,
TR g b g datd s Wy
g 8 fF o2 s 99 An @R
Qg AN fs s da@r &

3qreq WG, agt % WY &
arew &, aiEt & ferel & sac d
AR WIA AT | AL off fRET
FARATN L AR TR A
T ¥ W oew W Wy are gt
¢ 3fFm & = £ e fowrt &Y aow
o qaoag Al fr o £ G
a2 AwEEa K § @y & 1 iy &
ity &t @A d—wafar st IR
WA} wE awrd A W sgaeqr
T, R EF TR W E
arft § A7 70 asfan HdEt §—
A, w937 W% 7ER & ol wwT
I AT g A AN FTIR ),
™ w A N gE 7w Al @ m
g Heran wardaNar
g 3 £ § wila w9 ok
WA FT A g AT AE § | Ik
wta} & ST W F e 4, o eft
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Shri Ansar Harvani (Fatehpur):
Outsiders are not allowed inside the

pantry.
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LaGEE (O { e Tt fererey W
oy Y famay wified

Shri C. M. Kedaria (Mandvi-Re-
served-Sch. Tribes): Mr. Deputy-
Speaker, Sir, I support the Demands
of the Ministry Works, Housing and
Supply. I deem it my previlege to
congratulate and pay compliments
to the Ministry of Works, Housing
and Supply in their efforts to meet
the public demands for housing with
limited funds allotted to them.

You know, Sir, among the thyee
great requirements for the happiness
of mankind, housing is one of the
greatest need; but the Government
have not paid as much attention to
it as it ought to have paid, in com-
parison with food, clothing and other
problems. That is why the housing
problem has become now-a-days a
burning problem of everybody in the
country.

Sir, we need not go too far; it is
enought if we look to the housing
situation in our Capital~—Delhi. Due
to sharp shortage and unavailability
of houses, house-rent has increased
exorbitantly—say from 50 per cent.
to 300 per cent. In some of the loca-
lities like Sundar Nagar, Nizamud-
din, Golf Links, Jungpura, Pusa
Road ete, it is said that a two-room
servant quarter fetches up to Rs. 100
per month as rent, and it is well-
nigh impossible to get a four-room
flat in Sundar Nagar at less than
Rs. 200 a month. Moreover, the
practice of realising a year’s rent
in advance is also popular.

Speculation in plots of land, which
has become a profitable business, is
also one of the major factors for in~
crewse in rents. Prices of plots of
land in Diplomatic Fnclave, Sundar
Nagar, Jorbagb etc. have risen by
over 400 per cent. to 500 per cent,
though the transfer of plots is not
permitted legally. There are neerly
50,000 families in Delthi who are
ready to build their own houses it
suitable plots of land are available.
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Government bave besn alive. to
the problem of regulating the rela-
tionship between the landlords and
the tenants in Delhi in order to
afford protection to the temants

matter has been transterred to
Ministry of Home Affairs and that it
is not going to be introduced in this
Session. Therefors, the tenants are
going to suffer. I would, therefore,
request the Ministry of Works, Hous-
ing and Supply to prevail upon the
Ministry of Home Affairs to introduce
the Rent Control Bill during this
Budget Session with the following
clause:—

“If a decree for ejectment exists
against a tenant for non-payment -
of rent but the landlord allowed
time to a tenant to pay the arrears
of rent and to continue to occupy
the premises upto a certain date
after which the premises were to
be vacated by the tenant, but the
tenant happens to be in possession
of the premises on the date of
the enforcement of this Act and
no outstandings of arrears of
rent or other dues remain due
from the tenant to landlord,
then the tenant shall not be evict-
ed in execution of that decree,
irrespective of the fact whether

Shei O. M. Kodaria: I only request-
ed the Ministry of Works, Housing
and Supply, to prevail upon the Mi-
nistry of Home Affairs....

Mr. Deputy-Speaker: Why not ad-
dress it directly to the Home Minis-
try?

Shri C. M, Kedaria: Formerly, the
Ministry of Works, Housing and
Supply promised to introduce this
Bill

Mr. Deputy.Speaker: How the pre-
sent position has to be considered.

Shri C. M. Kedaria: 8ir, in the
First Five Year Plan & total provi-
sion of Rs. 48:7 crores was made,
out of which Rs. 385 crores were
allotted to the Centre and Rs. 102
crores to the States. To utilise the
Central Provision of Rs. 38'5 crores,
wwo schemes, namely, the subsidised
industrial Housing scheme and the
low-income group Housing scheme,
were formulated. In the Second
Five Year Plan a sum of Rs. 120
crores has been allotted for the va-
rious housing schemes:—

Subsidised Industrial Housing
scheme: Rs. 45 crores; Low income
group Housing scheme: Rs. 40

‘crores; Rural Housing Scheme: Rs.

10 crores; Slum Clearance: Rs. 30
crores; Middle Income group hous-
ing scheme: Rs. 3 crores. Consider-
ing the magnitude of the problem of
rural housing it is estimated that
about Rs. 2,500 crores will be need-
ed for re-conditioning or rebuild-
ing of all the five crores of rural
houses that exist in the country to-
day,

It will be seen from the require-
ments for the rural housing scheme
that a sum of Rs, 10 crores in “he
second Five Year Plan is al

i
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8 good amount allotted to both these
selemes. Why should the Planning
 Coramission do injustice to the rural
housing? Is it because the population
of the rural areas is nonvocal or
that the public of the urban areas is
more vocal? Mozeover, you will be
able to find from the total budget
provision for wvarious housing sche-
mes that for the rural housing
scheme a sum of Rs. 0:75 crores was
provided in the year 1956-57 and a
sum of Rs. 0'43 crores was provided
in the year 1857-58, but not a single
pie was spent towards rural housing.
Thus you will find how the Govern-
ment and the officers are indifferent
towards the rural housing scheme.

The hon. Minister has shown pro-
gress in respect of the industrial
housing scheme and the low income
group housing scheme and other
schemes. But to my great surprise,
the rural housing scheme iz ignored
and that is why 1 draw the attention
of the Ministry of Works, Housing
and Supply to this fact. I therefore
urge upon the Ministry of Works,
Housing and Supply and the Plan-
ning Commission to solve the hous-
ing problem in the villages,

Another calamity for the rural
housing scheme is this. It is formu-
lated on the principle of aided self-
help. It is an irony of fate that to
a villager who earns his livelihood
only for half the year and for the
remaining half-year, he remains un-
employed, to tell him to build his
own house on the principle of aided
self-help is not proper.

Another point is this. While other
schemes are subsidised, why should
not the rural housing scheme also be
subsidised on the basis of the sub-
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cost of production and
price of the housing ma!
come very dear.
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The next thing is the displace-
ment of persons and submergement
of land due to the implementation of
major projects, It is bound to be;
so while the implementation of the
schemes is proceeded with., I request
the Ministry of Works, Houging and
Supply to give top priority to the
places where the displacement of
persons has occurred and where sub-
mergement has also occurred. The
affected persons should be given
Iand for land, and top priority should
be given to rural housing scheme and
other schemes in the affected areas.

Then, why should the rural hous-
ing scheme be now contemplated in
the CD blocks and the NES areas
only? It is argued that there the
people are more ready; but I
think, in democratic countries the
other section cannot be ignored. I
also feel that the sector of social
workers is also ignored and now a
days it is found that all the schemes
are confined to the officers and that
the social workers’ points are not
taken up into consideration and the
social workers are not taken into
confidence. Therefore, the . rural
housing scheme is bound to be a fail-
ure one. So, I request the Govern-
ment to implement the village hous-
ing schemes in areas where a suit-
able atmosphere is found and not in
the CD blocks and the NES areas
only.

I come from Surat District. There.
is a peculisr community called
Halpatis. The people of this com-
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munity live upon daily earnings and
live a8 hand-to-mouth life. 1 can say
from personal experience that some
years back they were given a loan
repayable in 10 years. They were
were unable to repay the loan, and
so they were forced to vacate their
housing premises. The Government
have found an excuse that the Hal-
patis are not repaying their Tloans
and so they feel that they should not
be given loans or subsidies. But
under the industrial housing scheme
and the slum clearance scheme, the
sweepers get subsidy. I say that
Halpatis are equally poor and so. 1
request the Minister to formulate a
separate scheme for the Halpatis
based on special subsidies given to
just as in the case of other schemes.

Shri Nanjappa (Nilgiris): First of
all, I would like to deal with indus-
trial housing schemes. The Minister
was telling the members of the Con-
sultative Committee that if he given
is Rs. 1,000 crores the needs of the
housing scheme will be met. Bu!
under the industrial housing scheme
the amount allotted was not spent.
Only a third of it was spent in the
first Five Year Plan. The agencies
through which they have spent the
money, according to their own state-
ment, from September, 1852 to 15th
March, 1658, are as follows:

The State Govern-

ments: Rs. 1874 crores.
Employers: Rs. 082 crores.
Co-operatives: Rs. 0-22 crares.

I believe the ‘co-operatives’ signifies
that they are co-operatives of indus-
trial workers. They wanted to tackic
this society for doing justice to thc
workers, Thev brought in th>
workers. They approached the State
Governments to do all propaganda to

“build houses for themselves, But they
fajled. They gave them the benefit of
glving publications in the vernaculars.
Then also they failed. Suggestions
were given to the Ministry through
‘the Members of the Consultative

Committee and also, I think there was.
a conference in Mysore. It was
pointed out that the individual should
be given all facilities to build houses
for themselves, It was also suggested
that more subsidies and more loans
should be given to the worker and he
may be asked to meet the small
balance from out of his provident
fund, But this later scheme of the
individual worker building a house
for himself is not acceptable to the
Government, because, the worker witl
receive all the money, subsidy, loan,
money from the provident fund and.
no doubt, he will build a house for
himself, but the question of repay-
ment of the loan will be there. That
difficulty, they have understood. This
scheme was not acceptable to them.

Then, there are co-operatives of
industrial workers. They too do not
do much justice. Because, if they can
form such co-operative societies for
themselves, they can as well start big
industries. They won't be content
with small petty houses, almost like
slums, for themselves. They may as
well build mansions for them just as
the employer does for himself.

Then, there is the employer, Why
it it that this body of people were not
tackled as they should have been? As
regards industrial housing schemes.
anybody will think of the private
sector and the industrialists only. But,
these people have done very little in
the matter of building houses for their
omployees whereas the Government
has done its job very well. The local
bodies have built a number of houses
for their menials, and sweepers
Plantations—big plantations, I mean—
have built, even before the Act came
into existence, houses for their
labourers.

The employers have got all facilities
to build houses for their mployees.
But, yet, they have not done ¢his.
They do not build the houses from out
of their profits; this is done from the
facilities given by the Government,
They do not build houses gratis; they
get rent for the houses. They - pay
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“back. the moxwy that they get from
the Government probably at lasi
when these houses become the pro-
perty of the concern.

In the note supplied to us, the
reason why these people have nct
came forward to take up this work is
given thus, Any decision to compel
the employers to build more houses
for their industrial workers, in the
long run would entail imposing a
compulsory levy on the employers
and this matter has already been
examined in detail and it has not
been possible to accept the provosal
because any such compulsion would
adversely affect production,

Government have provided houses
for their industrial workers. I think
their production has not been affecter.
The local bodies have provided houses.
They do not suffer on that account.
Similarly, the plantations have built
houses for their workers. They have
not suffered in the least. Who are
these workers? They are not people
who are taken as they knock at the
door of the industrial con-
cerns, They are the picked
and chosen men of the indus-
trialists; their own relatives or th2
relatives of their financiers or
partners.

The conditions in which these
workers live in the cities are vevy
deplorable. They are really slums.
They come from distant parts, pick
any land available, put up some shed
along with any cooly that goes
for work like him and they live in
such very bad conditions. Why do
they not build houses for these
people? Because of their associatiorn.
Instead of associating with them. in
course of time, he makes an associa-
tion which is not very congenial to
the employer. I do not suggest that
the Government should compel the
employers by any legislation or any-
"thing like that. But, these industriz-
lists are benefited by the Government,
especially after Independence in
vearious ways. They have given al!
facilities for increasing their produc-

-"Won, for going abroad and for finding
& good*market even internally. They
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receive protection. They are financial-
ly heiped in so many ways, I would
only suggest that if the Government
prevailed upon them or used their
influence over these people, they will
certainly build houses for their
employees. 1 think this is the way
how they can produce more in this
country. More production can be
attained by wooing the good nature of
the employee and not by denying
what is due to him,

Next, I shall take up slum clearance.
Everybody agrees that this work is
important. They say any slum is an
eye-sore. It is not only an eye-sorc,
it also affects the health of the neigh-
bours and the whole city if it is in a
city. That is all true. But, the diff-
culties are there . The States have
to pay a certain share of the subsidy
given by the Central Government.
Most of the States are not able to do
that, In spite of requests from the
local bodies, these things are not done.
If at all somebody is able to clear a
slum, he has to find suitable places
for the people who are displaced: not
anly places, but places very near to
where the slum dwellers earn their
livelihood. That is not possible in a
city.

Even if one takes it into his head to
clear the slums and see no more jums
are created in cities,—under the
Municipal laws, this may not be
possible—one must be very hard-
hearted to go and demolish these huts
which are the only belongings of
these poor people. It is very diffieult
to clear the slums and prevent the
cropping up of new slums, because
the poor man will be deprived of the
only Dbelonging he has, his hut.
Further, in these days of adult
suffrage, this is not possible. Any
member of the local body who wmsy
be representing that locality will
come and stand against the person
who wants to clear the slum.
And there are the interested parties.
They do a lot of propaganda against
it, and one must be very hard-hearted,
as I said, to take up this question.

That is why slum clearance is a
failure. 1 camnot suggest any
remedies.
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Mnutth!nglwmttodednmh
is about presses. We from the South
were under the impression that two
presses would be started, one in
Madras State, and another in Kerala.
That which is to be started in Madras
State is near my place, Coimbatore.
The place is called Veerapandi. People
there were under the impression that
thousands would be getting employ-
ment if the press came into being, but
the note supplied to us says:

“In addition to the expansion of
the schemes described above, it is
proposed to set up two new
printing presses in the South, one
at Veerapandi near Coimbatore in
the State of Madras, and the other
in the State of Kerala. Land for

‘the two units at the respective
sites has since been acquired, but
the factory buildings are not likely
to be constructed in the near
future on account of the paucity
of funds. The requisite foreign
exchange for the import of
machinery for the two presses has
not been sanctioned so far, It
cannot be said for certain at
present which of these two units
will be completed.”

In the pruning process that will take
place, probably these two presses will
be pruned out. But pruning does not
stop growth. Probably they will crop
up in the Third Five Year Plan.

Mr. Deputy-Speaker: Shri B. K.
Gaikwad, Not in his seat. Pandit
Thakur Das Bhargava might say a
few words.

dfew sge e wiw (fre ) ¢
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Paadit Thakur Das Bhargava: It
is only one question, two minutes.
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offices are to be shifted outside Delhi,
to places like Gwallor, Nagpur,
Mussoorie ete. This proposal . has
been there for the last ten years, and
1 am not an opponent of this pro-
posal, but what I want to insist on is
this.

Yesterday, some officials, who are
probably going to be shifted, came
to me. They represented to me that
as a matter of fact, they have been
living in Delhi for the last 10, 18
or 18 years, that they have got their
own houses here, but if they are
shifted to places like Nagpur,
Mussoorie and other places, there is
no accommodation available for these
officials there.

I understand it was stated in the
House that in some places there s
accommodation available for officers,
in other places there is some accom-
modation for houses, but there are
very few places where both kinds of
accommodation exist.

I told them: “After all  these
Ministers are ma baap. You represent
to the Ministers that if you are sent
in this way, you will be put to great
trouble.” They told me that all the
Ministers say that this is Cabinet
hukum. I said, so far as I know,
there is no such Cabinet hukum that
even if there is no accommodation to
be found in these places, you will be
sent there. I told them I would just
bring this to the notice of the hon.
Minister and the House that these
officers need only be sent to places
where office accommodation as well
as housing accommodation are avail-
able. Otherwise, I feel that many
people would be put to great trouble.

For instance, in Mussoorie I know
there are many houses available
there, but they are very big Kkotis
within or outside the municipal
limits. It is in places like Iands
or Kulri that these officials will find
their houses. So, even if you have a
place where there is accommodation
for office purposes, plante soe . that
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. people on easy terms near about the
offices when they will work.

I told Shri Tyagi today-—he is the
person who initiated this proposal—
“Either take back the proposal, or
see that the Government finds the

necessary housing accommodation,”
He told me that if he is approached,
he will manage that the houses are
made available for these poor officials
also. If that is done, I have no
objection.

I would, therefore, very humbly
request the hon. Minister to shift the
offices only in such circumstances that
these people are not put to trouble in
the matter of getting houses, Let not
history be repeated, and let not
historians write like Wilson, who has
written that some Britishers, and 107
Indians put on a small yacht
(with provision for only a day or
two) and launched it on the sea, with
the result that many of them perished.
This is likely to happen to thesz
officials who have got no connections
there. They belong to other places.
For instance, a thousand and more in
certain offices belong to the Punjab.
I do not know how they will get
houses there, I only insist and beg
of the hon. Minister to kindly look
into this aspect of thing, wviz,, that
they should be sent only in case they
can find accommodation.

That is the only submission I want
to make. I would rather like the hon.
Minister kindly giving an assurance iz
this respect that he will take care 10
see that these officials of the Govern-
ment are not put to unnecessary
trouble,

14-38 hra.

Shri P. R. Patel (Mehsana): I take
this opportunity to bring to the notice
of the House the condition of houses
in the rural areass.

We are talking of agriculture,
increase in agricultural productio.:
We say that the base of our prosperity
is agriculture and that everything

-dspends on agriculture, but when the
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question of giving help to the agricul.
turists comes, we find that it recedes.

Looking at the Second Five Year
Plan we find that there is a provision.
of Rs. 120 crores for building houses.
Out of this Rs. 45 crores are provided
for subsidised industrial housing, and
Rs. 10 crores for the rural srea. We
do know that more than 80 per cent
of the people live in the villages, that
is the rural ares, but the provision fo
the rural area is Rs. 10 crores out aof
Rs. 120 crores, and for the industria-
lised cities Rs, 110 crores.

May I put one question to the hon.
Minister: Are we ever going to solve
the rural housing problem? It has
been brought to the notice of the
planners of the Second Five Year, and
they themselves have stated at page
558 the conditions of rural housing.
They have said that the improvement
of housing conditions in rural areas is
a task of enormous dimensions, and
that a large proportion of the §4
million houses in rural areas need to
be rebuilt or substantially improved.
They also say at page 564 that in
rural areas about 85 per cent of houses
have mud plinths, 83 per cent
walls of mud, bamboo and reed and
about 70 per cent roofs of straw, grass,
reed, mud etc. They further say at
page 564 that about 88-5 per cent of
the households had less than 100
square feet per head of floor space
and about 32'5 per cent between 100
and 200 square feet,

This is the condition of rural
housing. What to talk of roads,
squares and all these things, what are
you going to do about this? The hon,
Minister just said: “Yes, we are
thinking of it, and our plan is to
revitalise 5,000 villages in five or ten
years, and that too, on the condition
that if the village people surrender
the lands and everything to the com-
munity, they will be looked after”.
That means, it the villagers accept
communism, if they do away with
peasant proprietorship, only then will
the Government come forward o
revitalise the village. I would like to
know whether Government are
wedded to communism? I would ke



[Shri P. R, Pate!}

to know whether they want communcs
a8 in Russia and China? Let that be
made very clear, and let us know
whether the country is for com-
munism and whether Government ar«
for communism.

Shri Narayanankutty
(Mukandapuram)
already divorced.

Shri P. R. Patel: I, for one, do not
like that there should be such a tall
discrimination that the village people
should come forward to surrender
lands, houses and everything to the
community and then only Government
would help that village, Why should
that be 50?7 Why do you want that
all the village people and all the
agriculturists should surrender their
everything if they want to get the
village revitalised? I do not under-
stand. I would submit very humbly
that it would be a very hard job for
any Government to make the village
people abandon peasant proprietor-
ship. ‘

Mr, Deputy-Speaker: That was not
the intention of the Minister. He only
wanted village sites to be given over
to the community, and not the lands
that would be cultivated.

Shri P. R, Patel: If that is so, then
it is all right.

Menon
Government are

The second point that was raised by
the Minister was about the architec-
ture. He had been happy to see the
Taj Mahal, the Red Fort, the Kutub
Minar and other pieces of architecture
of the Moghul period, and he is
dreaming of some architecture of the
Congress period. What should be our
style of architecture? That should be
in tune with the poverty of the
people. That should be in tune with
the conditions of the village people.
Having a Taj Mahal here or there
could not give credit to us. Our archi-
tecture will be in every village; every
house in a village should be our
architecture. Here, in Delhi what do
Ifind? I find big multi-storeyed
buildings, and very fine buildings too.
But Delhi does not speak for the

whole country. Our country is widely
spread over the villages, and unless
and until the housing problem of the
villages is solved, I do not think we
can talk of architecture and other
things.

It has been admitted that during the
First Five Year Plan period, not a
farthing has been spent to improve
rural housing, while a large sum of
money has been spent in the city ares,
I do not want to say that it should not
be spent, but I want to press one
point. It is true that industry is
essential to the country, But is not
agriculture? If subsidy be given io
industrial workers, why should
subsidy not be given to the agricul-
tural workers and the agriculturists?
Why should there be any discrimina-
tion? If slums are to be cleared in
the cities, there are slumg in the
villages also to be cleared. Why
should help not be given to clear
slums in the villages? 1 humbly sub-
mit that our policy should be to belp
each and all, and there should be nc
discrimination between industry and
agriculture in this respect.

The industrial worker is serving the
industry, and to the capitalist, because
the industrial labour contributes to the
wealth of the industry and the wealth
of the capitalist running that industry.
By giving subsidies under the induse
trial housing scheme¢, we give subsidy
to the industry and to the capitalist. 1
would like to know whether thke
subsidy should go to the poor or to
the capitalist? That is the first pointi.
Secondly, I want to know whether we
are going towards socialism, or
towards capitalism. On the one hand,
we say that so far as the village 18
concerned, we want socialism; on the
other hand, when the question of
subsidy and help comes, we say we are
moving towards capitalism, and we
want to appease the capitalist of the
country. I do not understand why
that should be so? I would suggest
that the industrialist should be asked
to build houses for these workers,
because it is for his help that the
workers are there, Why should the
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" "'their own houses for their workers

so that all ~ the workers may - got
accommodation, Jf any subsidy 1s to
be given, its benefit should go to the
workers. The rent that should be
recovered from the worker should not
be more than ten per cent of the pay
that he is getting, whether it be
Government houses or private housc.
or factory houses. In no case should
the rent excced ten per cent. You
may ask me whether there has be.n
such a case anywhere in the country.
I can quote one such case, In the
Baroda State, we had government
servants’ quarters, and the rent
charged from them was only ten per
cent of the salaries, so that the rent
was based on the capacity of the
person  to pay. It a block was
occupied by a person drawing more
pay then he was required to pay morne
rent, In other words, the rent was in
proportion to the pay of the Govern-
ment servants.

So far as our housing problem is
concerned, I do know that the rent is
beyond the capacity of our Govern-
ment servants, in some cases, to occupy
the houses  built by  Government

* because the rents are very high. 1
would submit that let us make a rule
that the Government servants shall
not be required to pay more than tca
per cent of the pay as rent for the
block occupied by him, for ten per
cent is proper.

In this connection, I would submit
one thing more, and that is, that in
Delhi the rents are very high and
exorbitant. I am not concerned with
the guestion whether M.P.'s have to
pay more or less rents. I am concern-
ed with only ordinary persons,

Shrl Naushir Bharucha (East
Khandesh): The hon. Member also is
an ordinary person.

Shri P. R. Patel: It is true that
some Rent Control Act is theve, and
it is applied here in Delhi. But some
better law is required. The promise
has been given that a new Bill will be
introduced in this House during this
Session, 1 desire that not only should
it be introduced, but jt should: be
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passed during this Session, and the
tenants of Delhi should get the benetfit
of the law that we pass, and the rent
also must be fixed in proportion to
their income or salary and other
things. That is the proper way how
it should be done.

Ifat all our march is towards
socialism, then naturally, we shall
have to control rents, And no man
should be allowed to charge more rent
than is commensurate with the
capacity of the man to pay. That
should be the principle for fixing

rents.
Then, there are also big houses
occupied by just one or two  indivi-

duals, while on the other hand there
are people who are left to enjoy the
{ree breeze of the pavements. May I
suggest that in this country there are
certain persons who have got very big
houses, with very big rooms, dining
rooms, and dancing rooms and so on,
and these people should be deprived
of their big houses, and the common
people should be asked to occupy
them and that too under law?

Mr. Deputy-Speaker: The hon.
Member has objection both to dining
and dance rooms?

Shri P. R. Patel: Every room. I
have secn bungalows where two per-
sons are stayirg. They are very big
bungalows. When we have got to
house so many persons, we may utilise
these bouses. There is absolutely no
harm.

Round about Delhi, there are vill-
ages. Lands in the villages are in the
occupancy of agriculturists. We want
to develop Delhi and we are trying to
have new buildings round about Detht.
For that, we are acquiring land and
dispossessing agriculturists. 1 have
even heard that we want to demolish
certain villages so that the size of
Delhi may be increased. For the de-
velopment of Delhi, perhaps we may
do something, but not at the cost of
the poor agriculturists and agriculture,
In case we badly require some land
for housing, then the market price may
be given to them as compensation. In
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nneue,shouldleuvnmebepudio
" the agriculturists,

I know we nationalised the Imperial
Bank and we paid the market value
for the share. We nationalised the
airlines and we paid much more value.
But when the question of paying
something to the poor agriculturists
comes, we want to pay less. This is
not justice and I hope that the hon.
Minister will look into the matter and
do justice to the people.

Shri Ansar Harvani, 1 wish I could
congratulate the Ministry of Works,
Housing and Supply on constructing
a very gigantic building, the Ashoka
Hotel, because it symholises the rising
stature of our country in international
hoteliering. I wish I could congratu-
late the Ministry of Works, Housing
and Supply on building thos¢ two
huge buildings, Krishak Bhavan and
Udyog Bhagan where our planners are
busy increasing the food production
and accelerating industrialisation of
this country. I wish I could congratu-
late them on building that museum
where our national heritage is going to
be kept. I wish I could congratulate
them on building a new jail where our
convicts are going to be housed. But
from this report, I find that 30,000
more houses are still needed for hous-
ing those people who are working in
our Secretariat.

Every morning, when we come to
this House, we have the spectacle of
a mass of humanity paddling down to
thig city from far off, Gurgaon, Gha-
ziabad and Shahdara. We find this
mass of humanity issuing forth from
the corridors of this building and the
Secretariat, listless and gloomy, walk-
ing in unsteady steps to their homes
at 8 o'clock in the night. We know
that these people have hardly an
opportunity to see their children
because when they leave thelr houses
in the early morning, their children
are still in bed and when they reach
back In the night, the children ere
again in bed. We find that they reach
their homes so tired that their family

lite is broken hewue tbly are only -
mnmoodtoquurelwuh%bdrwivu.

5o 1 thought that the achievements
of this Ministry were not to be judged
by the huge structures that they have
built, but by the priorities which they
have given to the housing scheme of
the clerks in the city.

An Hon, Member: They are going
to have the Taj Mahal repaired!

Shri Ansar Harvani: Our adminis-
tration is dependent on these poor
people; our administration is depen-
dent on these half-starved, sickly, con-
sumptive clerks working in our Secre-
tariai. But what have we done for
them? We are only concerned with
producing show-pieces. But I assure
the Ministry that our international or
national stature cannot be raised by
show-pieces. Our nationa] and inter-
national stature can only be raised i”
our clerks and our working classc
and other people are afforded shelter
They may say that these offices, th
Udyog Bhavan and Krishak Bhavan
are very necessary for the efficien
work of the administration. I assur
them that I have rubbed my shoulden
with the clerks. I have lived amorny
them and I know their aspirations anc
their ideas. I assure the Ministry tha'
they will work with better efficiency
and much better devotion to the Gov-
ernment and to the administration i
they are housed in proper houses an¢
made 10 work under tinsheds. Undel
tinsheds, they will work more efficient-
ly than they will under these offices,
with the prospect that after work they
will have to live under the sky, in the
rain and suffer. Therefore, I think
that priority should be given io the
housing of our clerks and our class IV
employees.

Now, I come to the efficiency of our
P.W.D. I will not be uncharitable; I
won’t say that the Public Works
Depariment is a Public Waste Depart-
ment. At the same time, the plight of
the construction is very obvious. Last
year, the hon. Minister assured us
here that he would make inGuirles
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'.,Mtherootssﬁrted leaking, win-
- dows disappeared and even houses
started falling down. What to say of
the condition of the clerks’' quarters
in Seva Nagar and Lodhi Colony.

I want to draw the attention of the
Minijstry to the construction in Vinay
Marg where some M.Ps. are also liv-
ing. They have pointed out to the
Ministry that the roofs of these new
tenements are leaking, the bathrooms
have been giving way and so on. Who
is responsible for this? The Ministry
should make a thorough investigation
into the P.W.D.

The same story is there in North
Avenue and South Avenue. But in
North and South Avenue, the con-
struction is slightly better than the
construction of houses for lower divi-
sion clerks, because penple think that
Members of Parliament can approach
the Minister and make complaints,
whereas others have not that opportu-
nity.

Thercfore, I expect that the Minis-
ter will conduct a thorough investi-
gation into the work of the P.W.D.
and will see that these contractors
and these officers do better work and
better job.

One more point, and 1 have done.
That is about thc Government of India
Presi. The Government of India have
a number of presses. They are some
of th: best presses in India. They
are some of the best machinery that
is available for a press in India. There
is no doubt about it. They have per-
sonnel who are paid more than what
is paid elsewhere—] mean the mana-
gerial and technical personnel in these
presses. But what about the produc-
tion of these presses? You will find
that the quality printing work of the
Government of India, the Ministry of
Information and Broadcasting and
other Ministries, is not the same as
that of the Government of India Press,
because the Government of India Pres-
ses’ production is the worst production
among all the presses in the whole of
India. Quality production work is
being sent to the Times of India Press;
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private-owned presses in Calcutta
and Bombay, and the exchequer ha»
to pay more for this work.

It may be pointed out that the capa-
city of the Government of India Press
is not sufficient to produce this lit-
erature. If that is so, I suggest that
the quality work should be done by
the Government of India Press and
the routine production sent to out-
side Presses so that we may save some
money of the public exchequer.

1 have got hcre the Report of the
Works, Housing and Supply Minis-
try. It has 68 pages, and on the first
page we find an Errata of 30 correc-

tions.

An Hon. Member: It is a small
affair.

Shri Ansar Harvani: It is a small
affair of 68 pages. But there are 30
mistakes. The Forum of Free Enter-
prisc may say that because it is a
Government Press, therefore, there
are so many mistakes; so publicity
printing should be given to the pri-
vate-owned Press. 1 will not agree
with that. There is another Press
which is controlled by Government—1I
refer to the Nasik Security Printing
Press. 1 can say with pride that the
production of the Nasik Press which
prints currency notes, stamps and
other quality printing work, is of the
same quality, and in certaln cases,
better quality than corresponding work
in other parts of the whole world.
Our currency notes may not have the
same value as dollar notes but as far
as the get-up and printing is concern~
ed, it is not behind that of the dollar
notes or the sterling notes. That
Press is controlled by the Finance
Ministry and if it had been handed
over to the Controller of Stationery
and Printing—I shudder to think—
every currency note would come out
with errata slips as you find in these
books. Therefore, I want the Ministry
of Works, Housing and Supply 1o have
a thorough probe into the working of
the Government Presses.
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The Government of India Presses
came into existence at a time when
we had hardly any State undertaking.
8o, they were run as a department. I
suggest that henceforth the Govern-
ment of India Presses, instead of be-
ing run as a department under the
contro] of the Controller of Stationery
and Printing, should be run on com-
mercial lines. When we can have
certain State undertakings for pro-
ducing fertilizers, when we can have
the Hindustan Housing Faclory under
this Ministry, even whon we can
have other producing agencies, I sug-
gest that all the Presses should be
transferred to a Corporation. Of
course, the overall control should be
with the Ministry and all the presses
should be run on commercial lines
and that the services of people
of experience in the field should be
utilised. That is all I have to say.

I support the Demands.

- Shri Jaganatha Rao (Koraput): Mr.
Deputy-Speaker, Sir, my friend Shri
Easwara Iyer criticised the Govern-
ment, and this Ministry particularly,
for entrusting contracts to private
firms. He thinks that because con-
tracts are given to private firms there
is corruplion. 1 would like to answer
him on these two points.

First of all, is it possible for this
Ministry to be in charge of building
construction of several thousands of
bulldings not only in the capital but
also throughout the country and take
up the construction of all these build-
ings?

Sécondly, what about the technical
personnel? Is it possible for the Gov-
ernment to take over? So, we have to
give some part of it tu contract, cither
the construction or piece works to
private contractors and firms.

Then, the hon. Member seems to
think that because the private sector
s there or individuals are there, there
s scope for corruption. I would like

to say that corruption has hothihg fo

do with the coming into the picture-
of these private persons. Corruption,
as we all know, is one of character.

There is a crisis of character in
this country. In recent times, after
the second World War, we find that
moral values have fallen more steep-
ly than money values. So, what we
have to do is to try to build up
character of our people. Then only
will corruption come to an end. Othet-
wise, by simply excluding private
persons, corruption is not going to
come to an end.

The hon. Mcmber als) said that the
Vigilance unit of this Ministry should
be taken away from the control of the
Ministry and be made independent.
Even if the unit is taken away
from the control of this Ministry, I
would ask him whether matters would
improve. We have got a good deal of
legislation to check corruption. We
have got the Prevention of Corrup-
tion Act; in 1952, scction 165A was
added to the Indian Penal Coae to
bring to book the abettors even. With
all this legislation, are we able lo put
an end to corruption? Therefore, I do
not sec any force in my hon. friend’s
argument that corruption couid be
done away with by changing over to
the public sector.

Of all the activities of this Ministry,
according to me, the s ries of housing
programmes sponso-ed by this Minis.
try deserve careful attention and
appreciation by the House. Of these
schemes, the Subsidised Industrial
Housing Scheme, the Low Income
Group Housing Scheme, and, above
all, the Slum Clearance Scheme, cer-
tainly, deserve our appreciation. But,
I have a feeling that the sum allotted
by the Planning Commission for Slum
Clearance Scheme is quite meagre.
We have to devote more attention and
more money for the construction of
hutments for these poor and down-
trodden people—the sweepers. A sum
of Rs. 20 crores has been allotted for
this period; but, I feel that it is quite
meagre to meet the demands of the
country. )
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Without going inte the detalls of thege
. sghemes, 1 would come next to the
work-charge establishment of the
_CP.W.D. 1 agree that the hon. Minis-
ter gave an assurance on the floor of
the House that he will look into tne
matter and, as pointed out by Shn
Easwara lyer, the assurance remains
an assurance till today. I quite agree
that something has been done in ihis
matter. The Government have given
gome benefits like compensatory
allowance, travelling allowance on 8
par with the regular establishment
ete.

Shri Easwara Iyer:
before the assurance.

Shri Jaganatha Rao: 1 think it is
aftor thc assurance, Class IIl ana
Class IV employees are also sanction-
ed earned leave. But, what 15 more
important to a governemnt servant is
security of tenure. Every government
servant is interested in that aspect of
his service. 1 would appeal {0 the
hon. Minister 1o give a bit of the
human touch to this problem and
decide this guestion here and now.
How long can we kecp these people
in suspense. To get good and efficient
work from them we should decide
this very quickly.

That was long

1 quite see the difficulties which the
hon. Minister would plead. Naturally,
he would say that the absence of a
record to show that these people have
been in service previously for three
years would be a problem. ‘ut some-
thing has to be done to find out the
length of service of these people.
Merely putting forth the difficulties
lying in the way of Government would
not solve the problem nor would it
satisfy the aspirations of the people.

Connected with this is also the
question of the employees in Govern-
ment Presses. The problem there also
is similar though I see that some
minor reliefs have been given to them
regarding pensionary benefits—intro-
ducing pensionary scheme in place of
the compulsory provident fund contri-
Wution—and converting clause IV
temporary pasis ko permanent emes.

But, still, security of service has to be
given,

It has been argued that there is no
definite planning in the matter of con-
struction of buildings, both official and
residential—quarters for staff. I do
not think it is due to any absence of
planning in the Ministry....

Shri Easwara Iyer: 1 -aid it is defec~
tive planning.

Shri Jaganatha Rao: It is not mere
absence of planning. We should also
look at the shortage of material,
cement, steel etc., and, above all,
technical personnel. These sre the
prime factors which are responsible
for the delay in fulfilment of the tar-
gets. We cannot judge the perfor-
mance of this Ministry by comparing
it with the targets. We have {o take
into consideration the difficulties that
the Ministry has to face.

About Government Presses, I mysell
wanted to refer to printing. [ was
glad to find from the report that the
Government Presses obtained a State
Award for efficiency in printing. I
have yet to see a book or pamphlet
printed by these Presses to show effl~
ciency in printing. Every day we get
some literature from the Publications
Counter. The first thing that stares
us in the face is the errata. Pcrhaps,
these errata are printed first before
the book itself is printed. I hope the
hon. Minister would kindly look into
it to see that they set a good example
of printing in the country.

1 would then refer to another aspeet
regarding the supply of stationery
articles to governmental departments
and the various Ministries. There is
a Controller of Stationery and Prin-
ting with a Branch Office at Calcutta.
He has to purchase all the stationery
articles and to distribute to the various
departments and the Ministries. It
was pointed out by the Estimates
Committee in the Ninth Report that
there should be some sort of decen-
tralisation and the Government should
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call for tenders so that the Depart-
ments and Ministries could directly
deal with these firms and indent such
of the articles as are required by them.
That would save not only expenditure
but also time~and 1 do not know
whether this recommendation of the
Estimates Committee did not deserve
the attention of the Government.

Similarly, the Estimates Committee
in its Fifth Report suggested the for-
mation of a States Purchase Corpora-
tion. I do not know if the Govern-
ment has implemented that recom-
mendation. We have got several Pur-
chase Missions in London, Washing-
ton and even in India, and purchases
are being made. It was suggested by
the Estimates Committee that it a
States Purchase Corporation is floated,
certainly the purchases would be
better done, we could conserve some
money and with efficiency the work
could be done. But, so far, I do not
find from the Report any steps hav-
ing been taken by the Ministry in this
regard.

Lastly, there is a feeling in the
country that the Central P.W.D,, and
also the Works Departments in the
States, is a wasting department of the
country. If these various housing
schemes which are sponsored by the
Government are carried through with
. vigour and with rapidity, I am sure
the country will acclaim this depart-
ment as a public welfare department,
and no longer a wasting department.
I look forward to the date when this
Ministry would so discharge its fun-
ction as to allow us to call it a public
welfare department.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Deputy-
Speaker, Sir, I feel I must bring to
book my friends who are not here.
Where are the occupants of the Treas-
ury Benches?

Shri Dasappa (Bangalore): Here we
are,

ﬁnu!:

Shri Jaipal Singh: Who are
I am very glad my friend Shri
appa is aspiring to come a
rows near us this side. It is pathetic,
8ir. I appeal to you and to your col-
league—Mr, Speaker. It is not good
enough. This is the Budget Session,
and there is no reason why the
Treasury Benches......

a?

Shri Jadhav (Malegaon): There is
no quorum also.
Shri Jaipal Singh:......should not

Mr. Deputy-Speaker: Order, order.
Just now it has been pointed that there
is no quorum.

Shri Jaipal Singh: Sir, I am not
worried about the quorum.

Mr. Deputy-Speaker: But I am. The
bell is being rung.

Shri Jaipal Singh: Sir, may I request
the hon. Members...... .

Mr. Deputy-Speaker: When ther: is
no quorum we do not receive sny
request.

Shri Jaipal Singh: I am vary glad,
Sir, you agree with me

Mr. Deputy-Speaker: Order, order.
The bell is being rung—Yes, now
there is quorum; the hon. Members
may proceed.

Shri Jaipal Singh: Sir, I am very
grateful to you, and I appreciate the
fact that you are protecting us. There
has been too much of a sense of res~
ponsibility lacking in the Treasgey
Benches. Ag far as I can see it, Sir,
quorum can be made up by us on this
side. I am not either on that side or
this side, I am wherever I am. As 3§
said, a quorum can be made away
from the Treasury Benches. It is a
disgraceful and shabby performence
on the part of Government that in a
Budget Debate they should be absent.
Sir, I request you to protect this
House from this terrible situstion. I
am sorry, I have to say this because
it is very very important. This is the
Budget Session and the 'l‘num
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essees

Shri K. C. Reddy: We are three.

Shri Jaipal Singh: The third does
not count, because he will be on the
anvil a little later on. Well, they are
three—24 is the actual arithmetical
figure, but I do not mind that.

1 am grateful to you, Sir; for giv-
ing me an opportunity to speak on
these Demands.

Mr. Deputy-Speaker: Five minutes
are gone, and only flve minutes re-
main,

Shri Jaipal Singh: Sir, I am inclined
to count on this naya paisa system.
Again I say, it is very very important.
I have tried to point this out to the
Leader of the House time and again
that the Budget Session is something
where he must get his colleagues to
realise their sense of responsibility.
They have not done it before, they
are not doing it now, and if they do
not do it they will be out. They will
be out......

Shri R. D. Mishra (Bulandshahr):
They won’t go out. I challenge.

Shri Jaipal Singh: My hon. friend,
who is an unimportant Member of the
other side, will be out before he
knows where he is,

Mr. Deputy-Speaker: Order, order.
All Members are equally important;
none is unimportant. When both the
Ministers in charge of this portfolio
are here—of course, I agree with the
hon. Member that it is desirabie mn
any Budget debate that there ought
to be more Ministers present—I can-
not compel others to be here, and
I hope the hon. Member would not
insist on that. Perhaps, if he wants
something more to be conveyed to
others, that also will be conveyed. I
agree that in a Budget debate there
ought to be greater attendance here.

Shri Jaipal Singh: I am very glad,
Sir, you agree with me. This is an
insult to the Chair, that there should
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be only the mnuhu coueemed with
the Ministry in question, and soms
out-of-the-way-Member—may be very
important on the other side—tells us
that he is here. I am not prepared
to mccept the situation. I am very
sorry 1 am not able to do so. I may
be there on the other sjde any time.
If the other fellows come to this side,
my friends and everybody will go to
the other side. I am prepared to....

Mr. Deputy-Speaker: “Fellow” is an
objectionable word.

Shri Jaipal Singh: It will some day
very soon become necessary. I want
to point this out, because it is an insult
to this House that the Treasury
Benches should be empty in a Budget
debate.

Shri R. D. Misra: Sir, I rise to a
point of order. The hon. Member has
been repeating that it is an insult to
this House. How does it become an
insult to this House?

Mr. Deputy-Speaker: This is his
view, and the hon. Member differs
from him.

Shri Jaipal Singh: Sir, since they
on the other side, do not understand
important matters, I will talk of a
very small matter, and that is about
the great Ashoka Hotel. As though
the whole country depended on
whether the Ashoka Hotel was built,
has been built, is there, or will not be
there, I would like my remarks to
revolve round this Ashoka Hotel. My
friends on the other side have had
their gibes, Sir, they have a very
poor memory, but they have in the
past talked about this Ashoka Hotel.

Shri Narayanankutty Menon: It was
only criticism and not gibes.

Shri Jaipal Singh: They do not
know the English language. They do
uot know the difference between
criticism and gibe.

Mr. Deputy-Speaker: I am sorry I
am a poor judge of the English langu-
age. Let the hon. Member continue
his speech. The time is short.




" Shel Jatpal Singh:
that they have never been théere; they
bhave not come from Oxford. :

It ‘Is obmul

Shri Narayanankutty Menon: We
are proud of it.

Shri Jaipal Singh: It is a question
of their not having been there, much
less of their having come back from
there. I am sorry that this frivolity
has to be there because my friends do
‘not know any better—friends on my
right side.

Shri V. P. Nayar: What about your
left?

Shri Jaipal Singh: Those on my left
have better manners. 1 am sorry I
have to say this. Now, taking this
Ashoka Hotel, a living example of
what our Government, our Govern-
ment, the Government on that side,
and the Government here with me,
have been trying to achieve. We crack
jokes about something, the Ashoka
Hotel. I want to put it to my friends
on the right, left, in front and behind
me, if there are any behind me—

An Hon. Member: I am behind.

Shri Jaipal Singh: The point is this.
Are we trying io show to the world
that we can do something? Are we
doing that or not? Are we just
bhaving gibes at people over there,
because we do not like their faces, or
their colours or their badges or any-
thing of that kind? That is very im-
portant. I have only the day before
yesterday come back from the eastern
sector of our great country. I had the
same problem there. 1 wanted to tell
this House, “What do we want.” We
are not just Members of the Legis-
lative Assembly of any particular
State. We are the Parliament. Do
we want this country to continue, this
country to prosper, this country to be
stable? What do we want? If we
want our country to be there, then,
it is a question of give and take.

Now, exactly the same point arises
with this Ashoka Hotel. I want to
ask my friend, my friend over there
who is no longer the Minister in charge

otuns lubject—-mdxayhewm
ponsible for it once upon & time, &
northerner in charge of something of
which a southerner is incharge now, .
There he is. I want to ask him: Are °
you a blackmarketeer, or are you not?
This is a straightforward question.

Mr. Deputy-Speaker: Is it addressed
to the Chair!

The Minister of Stecl, Mines and
Fuel (Sardar Swaran Singh): I
solemnly say that I am not.

Shri Jaipal Singh: I only addressed
those remarks to the House through
you, Sir. Well, I am old enough; I
am older in this Parliament, than my
hon. friend there. I wish he showed
a little bit of patience and understood
what I am asking, because, you, Sir,
know that in this House no question
is asked of anyone, even to the empty
Benches there, except through you.
My question is,—

Sardar Swaran Singh: 1f that was
directed to the Chair, I withdraw my
statement.

Shri Jaipal Singh: I am sorry. 1
am asking the questions, Sir, through
you and addressing my remarks to
the House through you and not to
anyone of the Members direct, who
think they have been uttacked. I
would not waste my time in that way.
I have to address my remarks only to
you, Sir.

The point is this. Are they black-
marketeers or not? I am putting this
question to them straight.

[PANDIT THAKUR Das BrARGAVA in the
Chair.}

15.25 hrs.

I am putting this question stralght.
What has happened to the Ashoka
Hotel? What about the shops all round
the corners? What are my friends om
the other side, who live by Panch-
sheel, who live for a socialist pattern
of society and everything else, doing
there? You and I have been there. ¥
am not letting out a secret. What did
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“doing? They are taking full advantage
of the fact of the monopolies of the
shops all round there. As I said, I
have limited my remarks only to this
particular problem.

I would like riy friend—my friend
who had the impertinence, if I may
say so, to get up and interrupt me and
who was in charge of the Ministry
and who has the impertinence to tell
me and this House that there has been
no blackmarketing—to get up and say,
and let him make a reply, and tell me
that there has been no blackmarket-
ing in the matter of leasing out of
these various shops around Ashoka
Hotel. If there is blackmarketing,
then, if the Ashoka Hotel is there—
not if my hon. friend the ex-Minister
is there—I will not have it. If he
thinks that he represents Ashoka, he
is sadly mistaken. But I do ask my
friend who has inherited Ashoka, in
the south, to look into this particular
matter and tell us, this House, what
it is, because they are responsible for
this hotel which they want to be on a
par with the reputation we are claim-
ing, on the reputation tnat we are try-
ing to claim, namely, on this Panch-
sheel, this great country, Gandhiji’s
country, and all that sort of thing. If
that be the idea, I request them to
look into this very, very carefully and
not to take advantage of the mono-
polist situation, of an auction, of some-
thing where you would pay Rs. 3,000
per year and charge them Rs. 50,000.

Now the work on the Ashoka Hotel
hag to come before the Public
Accounts Committee and this Parlia-
ment in due course and we must know
how we have made money in ' this
Hotel. I ask you, Sir, Mr. Chairman, to
realise this. This is where Parliament
asgerts itself. I would like my hon.
friend over there to realise this, and
not the friends who were there before,
because they do not count at all; the
Secretaries and various others come
afterwards and they will just tell us
in the Public Accounts Committee,
“We do not know.”

Here, they think it is a very brave
. thing to get up and just interrupt. It

is about time that the Treasury
Benches learnt that if they get up they
will have it back from us. It is not
good enough, Mr. Chairman. It is just
not good enough. I want to tell my
friends over there. There are only
four of them there. There should be
three football teams there. The Leader
of the Housc is not there.

Swami Ramananda Tirtha (Aurang-
abad): On a point of order. What the
hon. Member has been saying does not
relate specifically to any aspect of the
Demand. 20 minutes have been
wasted. I think I can say this, that
I demand, if at all, a closure of the
speech of the hon. Member.

Shri Jaipal Singh: I am prepared to
close it. But am I addressing you,
Sir, or the hon. Member there? You,
Sir, have to pass on what 1 am
addressing. I want to know from my
friend from Hyderabad what he is, Is.
he somebody. anybody, who has to
convey what I am saying to the House
through you? If that is the case, I
am prepared to sit down. Who is he?
We are here today, addressing our-
selves, to a particular Ministry. I
want to know who he is.

An Hon. Member: He is a Member.

Shri Jaipal Singh: He is a Member?
So am I. He is more honourable or
he thinks so. And I am prepared to
concede that he is more honourable
than anyone of us. But for him to
tell us that we cannot criticise the
Ministers and so forth-—

Swami Ramananda Tirtha: I have
not said that.

Shri Jaipal Singh: What then has
he said?

Swami Ramananda Tirtha: I said
that he has spoken, on the Demand,
without any relevance. That is all

Shri Jaipal Singh: I am very sorry,
the Minister of Parliamentary Affairs
is always a nuisance. I am prepared
to sit down, because some hon. Mem-
ber, quasi-hon. Member, very hon.
Member, most hon. Member, from
Hyderabad thinks I am talking some-
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thing that I should not address to you.
It is for you to decide, Mr. Chairman,
and not the hon. Member from
‘Hyderabad to decide that....

An Hon. Member: He is not from
‘Hyderabad, but Aurangabad.

Shri Jaipal Singh: Aurangabad
makes it worse. But though the
Ministry of the hon. Minister of Par-
liamentary Affairs, who has been
spared ever since we had indepedence,
<could not be discussed even....

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
‘Why not discuss it?

Shei Jaipal Singh: I am prepared to
discuss it, if you will permit me, Mr.
«Chairman. May 1 discuss it?

Mr. Chairman: This is not the
occasion for discussing that Ministry.
We are on the demands of the Works,
Housing and Supply Ministry. How
can the hon. Member discuss that
Ministry at this stage?

Shri Jaipal Singh: I am very glad
that you agree with me. The hon.
Minister of Parliamentary Affairs is
not what he thinks he is that he can
tell me without going through you
that I can discuss his Ministry. If I
discuss it, he will be nowhere; he will
pack up and go if we discuss it. He
does not realise that; he thinks this
is a joke, It is the same thing that is
happening and the Treasury Benches
are empty. Whom am I talking to?
Yes; very well, they are delightful
friends. One of them, well both of
them, are delightful {rimds.

In conclusion, may I say that ex-
Ministers should not interfere with
their successors? My hon. friend there
thought he was being very very clever
in interrupting and saying something.
All that I say is that Ashoka Motel
i8 a shining example, a summit going
up there, of the mess. I hope my
friends realise that. I hope they are
wide awake and it is afternoon. Most
of us are not here; I hope that some
who are here realise it. Jt is about

ﬂmetheyrenlkeﬂmm"ﬁ

such—we want that Government ‘to
continue, not because my friends over
there do not want it to continue; they
have no idea of Government....

Shri Narayanankutty Menon: Can-
not spare us at least in this?

Shri Jaipal Singh: We do not want
them ever to be in Government.
(Interruption). 1 will see to it that
my hon. friend over there cannot
succeed, but I will succeed in seeing
that they never come back.

Mr. Chairman: I would request the
hon. Member kindly to speak on the
demands or conclude his speech.

Shri Jaipal Singh: I am very grate-
ful to you for the guidance you have
given me, because 1 am going to take
only a minute and a quarter, The
point is this. Let us be careful; let
us be definite in our minds. I do not
want my friends—Sir, your friends,
my friends; we are all friends—to
think that just because they can vote
us out, they can get away with every-
thing including murder. They :are
getting away with murder at the
present moment. Let me tell them
through you, if I do not offend you;
the point is this. I have concentrated
all my argument round this Ashoka
Hotel. Who was Ashoka? They de
not even know who is Ashoka.

Therefore, I say that over this one
particular problem, please do not
think that just because you have a
monopoly, you can do whatever you
like. You do it; yes, you can do it.
But it will be the unmaking of the
hon. Minister of Parliamentary Affairs,
He certainly will not be able to sit
where he is sitting. I want to wamrn
the Treasury Benches of this particular
problem. The Works, Housing and
Supply Ministry is under discussion
today. I have only talked of Works.
There is no housing; there is no
supply, But what works? Fireworks?
What are they talking about?

I have a soft heart for my junior
friend over there because he comes
from the same village as I do.. But
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for-the other senior Minister who

does not come from the same village

and comes from a city....(Interrup-
- tion). Who is interrupting me?

Mr, Chairman: I will just request
the hon. Member not to attend to any
interruption. He has taken & pretty
long time and he should conclude
now.

Shri Jaipa] Singh: I am very sorry
that Members forget in the afternoon
to address their remarks to you. All
that I say is this. The hon. Minister
of Parliamentary Affairs and my Gov-
ernment, their Government, every-
body's Government, your Government
included, should sometimes take
certain notice of the feeling in this
country and not rely on a brute or
less brute majority and listen to us
on this side. We are helpless because
the numbers are there and we get the
impertinence of an ex-Minister getting
up from that side and interrupting.
But, however, I forgive him. He is
a young man; he is considerably
younger than you and much younger
than me. Therefore, I conclude my
speech.

Shri V. P. Nayar: I do not want to
take a long time. I only want to
confine my observations to the Ashoka
Hotel, of which Mr. Jaipal Singh said
so much. This morning from this
side certain observations were made
and the hon. Minister got up to say
that almost everything was well with
the Ashoka Hotel. He alsoc made
a sporting offer to me to come and
have a cup of tea with him in the
Ashoka Hotel. vater on he made a
ora] offer to me, but I sent him a
written offer and a more sporting one
too that he can come and have dinner
with me at Ashoka Hotel provided he
comes not as Minister, but in his
capacity as a pure and simple Bengali

* gentleman. Then only he will be
able to know.

I want him to take his memory
back to 1955 when Mr. Ashok Chanda
and myself were staying in a State-

. run hotel In Peking. Did he not see
. -in that hotel that the hotel workers

off duty were playing basket ball in
the hotel premises and some workers
there could even play billiards? Look
at the Ashoka Hotel. If you ever go
to the quarters of the Ashoka Hotel
staff, you will find the misery. We
are now told that they are being given
Rs. 65. This morning the Minister
said that during the last six months,
there was a better custom and the
average occupants came up to 250 or
so a day, as against 80 some months
ago. I know that thc hon. Minister
will not contradict me when I say
that there has been retrenchment of
late in the Ashoka Hotel, I ask him
whether, when the hotel goes on from
better business to further better busi-
ness, the staff has toa be reduced like
this.

He said that the staff had to be re-
trenched because most of them had
never been anywhere near a hotel. I
want to put this question to him: Has
the General Manager ever been in
hotel business? Why then talk of the
workers? I know for certain that
the Assistant Manager took about 100
workers from the South promising
them Rs. 100. Whoever in the South
working in a hote] will not be attrac-
ted by a promise of Rs. 100 in a Gov-
ernment establishment in Delhi? But
with tears in their eyes they had to
go back, because they were not looked
after and they were not given the
salary they were promised. These
are facts, and I can produce before
him several people who have back like
that. But now he gets up and says
everything is well with the Ashoka
Hotel.

We are very much keen, as keen as
he is, that the Ashoka Hotel should
be run properly, because for various
reasons it is a very important institu-
tion in New Delhi. I am prepared to
help the hon. Minister and I know his
senior colleague will certainly take
that help from me if I give it. I will
let him know the information which
comces in our way and I hope he will
take some more interest in the running
of this hotel. Apart from what Mr.
Jaipal Singh, says everything seems
to me to de in & mess. I do not want



[Shri V. P. Nayar}
to wash the dirty linen of the Ashoka
Hotel in this sacred place. I shall
take up that matter with the hon.
Minister. This is about the Ashoka
Hotel.

If you will permit me to take a
couple of minutes more, I would like
to give two suggestions.

[Mn. Speaker in the Chair),
1541 hrs.

We know, and time and again, the
hon. Minister has said that in the
matter of an important item required
for purposesof construction in this
country, the Government are taking
important steps to diversify the use of
.timber. We know that teak wood
which is supposed to be impervious to
any attacks of termites or white ants,
has been used in the North Avenue
flats and in our houses in Windsor
Place. Have you ever heard of teak
wood being attacked by white ants?
If you want to see, go to & Govern-
ment of India construction where teak
wood will have white ants. Nowhere
else it is seen. In the North Avenue
flats, I have seen in several places.
When we know that the Forest Re-
search Institute has done very good
work on this and apart from teak,
other non-conventional items of tim-
ber should be used in order that the
price of teak wood may be checked,
to my knowledge, the Government
have not given any stipulation that in
such works where timber is used,
other non-conventional items of tim-
ber, properly seasoned, which have
enough tensile strength to stand such
construction, should be increasingly
used in order to conserve our teak
and try for exports.

The other suggestion which I want
to make is this. I am glad the Gov-
ernment will consider about the archi-
tectural policy. Severa] times in this
House we have raised this question,
We know that while the Government
have some architects, they are not
consuited at all. Every department,

)

every Ministry, when it contemplates
putting up buildings, sends for an
architect firm and gets the drawings
from that firm. Perhaps, these firms
charge as much as 74 per cent of the
total cost of the buildings for drawing
and supervision. Sub-standard earti-
cles are used. As a rule—I do not
want to generalise it—I know that
most of these architects firms are in
close connivance with the contractors
who supply inferior material. But
these architects themselves take 64
per cent or 7 per cent from the Gov-
ernment. This ought to stop. The
Government should not give this work
of drawing up the detailegq drawingg of
buildings and supervision of the work
to private firms which pose themselves
as architects, but whose only object
is to rob the Government and the
public treasury of the money. I do
not think you will allow any more
time and so, Sir, I sit down.

Shri K. C. Reddy: Mr. Speaker,
we have had a very interesting debate
in connection with the Demands for
Grants of my Ministry, and Shri Jai-
pal Singh who is just now near me has
assured me that we need not take his
remarks very seriously. We have had
a very interesting and entertaining
speech from him also. There have
been only one or two minor remarks
so far as the working of the depart-
ments of my Ministry arc concerned.
I would like to say that I have listened
with decp intcrest to all the hon.
Members who have participated in
this debate and I would like to say
that I am very grateful to most of
them who have thrown out a number
of constructive suggestions in respect
of the various aspects of the working
of my Ministry.

My colleague, who intervened in the .
debate earlier, has referred to certain
departments of my Ministry, particu-
larly to the Housing problem, to the
Hindustan Housing Factory, and the
Ashoka Hotel. He has also referred to
the architectural policy of the Govern. -
ment I am very glad that moss of -
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have given high importance to the
problem of housing in our country.
The housing problem, if I may say so,
is a very colossal one, the magnitude
of which is not realised by most of
us.

So far as rural housing is concer-
ned, scveral Members have pointed out
the great importance of the need to
step up the tempo of rural housing
in our country. I entirely agree with
them, Coming from a village myself,
1 am deeply conscious of the condi-
tions in which our rural brethren are
living in the villages, There is very
great need, there is no doubt about it,
to do the utmost that is possible to
improve the rural housing conditions.
But, what is the size of the problem?

As the House is aware, we have got
five lakhs of villages in our country
and there are 55 million houses
scattered in the various villages. Even
if we go by the rough figure of 50 mil-
lion houscs, if we have to solve this
colossal problem, onc cstimate is that
we would require Rs. 2000 crores, if
not about Rs. 4000 crores in order to
do justice to this problem. Obviously,
it is not possible for the Government
to undertake this responsibility
entirely on its own shoulders. It has
got to be tackled in a differcnt manner
altogether. That is why we have put
across the scheme-—which we have
described as a scheme of aid—on a
self-help basis. This rural housing
problem can be solved only in that
manner satisfactorily. We have got to
improve the level of income of the
villagers, we have got to increase the
standard of living of the villagers
and we have to make it possible for
them to come forward of their own
to put up their houses. What the
Government can do is by way of help-
ing them in order to do it in a very
satisfactory manner.

The rura}] Housing programme that
kas been announced by this Minstry
last year, as has been explained by
my colleague already, is called the
‘Village Houses Projects Scheme. It is
not intended to provide proper rural
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houses for all the villagers who live in
the 5 lakhs of villages in our country.
This problem has got to be tackled, as
I said, by the villages themselves
first. The State Governments have to
play a very important part in regard
to this problem. I would like to say
that the amount that has been set
apart for the scheme in the Second
Plan, Rs. 10 crores, is, as has been
stated, very very meagre. It is mea-
gre, no doubt. But, it is only a begin-
ning. During the debate last year at
about this time, 1 said that it is a
beginning. As we go along, if we
succeed in the implementation of the
scheme, it may be possible for the
Government to allot more and more
for this important scheme.

What is the position? Even this
sum of Rs. 10 crores which we have
set apart for rural housing in the
Sccond Plan, I am not quite certain
if the States concerned would be able
to utilise this amount in full. Com-
plaint has heen made that the progress
undcr this scheme has not been very
satisfaclory. Two yvars of the Plan
period have gonc by. Three years
remain. The progress that has been
made so far does not warrant the feel-
ing that we may be able to spend all
this amount of Rs. 10 crores. That is
the position at present. I am very
glad to say that some of the State
Governments have now completed all
the preliminaries in regard to the
implementation of this rural housing
programme. Several State Govern-
ments have set up rural cells. Many
of them have formulated the necessary
ruless The Community Project
Administration, which has got a lot to
do in respect of this scheme, has called
upon the State Governments to select
the 500 villages which have been taken
up in the first instance. Selection is
going to take place. There is every
hope that the tempo of the implemen-
tation of this scheme will increase
hereafter at a rapid pace. It is my
ambition, my hope that during the next
two or three years, the State Govern-
ments and the other agencies that are
responsible for the implementation of
this scheme, will so go about this task
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that we would have not oniy spent
thig sum of Rs. 10 crores, but we would
have made out a case for asking for
more and more money in respect of
this very important scheme.

Several remarks have been made in
respect of the other housing scheme
which the Government has put for-
ward and which the Ministry of
Works, Housing and Supply is in
charge of. With regard to the housing
problem in general, I would like to
offer one or two remarks. I referred
to the magnitude of the rural housing
problem. The same is the case in res-
pect of the urban housing problem.
During the First Plan, we were able
to put up, according to the statistics
available, 1'3 million houses. In the
Second Five Year Pian, the target for
housing has been mentioned as 1'9
million houses or 2 million houses.
Taking into account the 1-3 million
houses built during the First Five
Year Plan, and the 2 million houses
that are expected to be built in the
Second Five Year Plan, even then, at
the end of 1961, we will be in a posi-
tion of having to put up another six
million houses in order to meet the
demands of the urban population
only.

Why I am giving all these figurcs
is to show that this problem has got
to be tackled on a national level. It
is not as if the Union Government
alone can tackle this problem, it is
not as if the State Governments alane
can tackle this problem. Various
other agencies will have to come into
the fleld, and unless an all-out attack
is made, it would not be possible to
solve this problem on a satisfactory
basis.

Why I am referring to this aspect is
because of the feeling that I think that
the House seems to have that the over-
all responsibility for the housing prob-
lem in the country, for creating all the

" required number of houses both in
the urban area and the rural area, is
that of the Ministry of Works, Hous-
Ing and Supply. It is not so. We are

only one in a team of agéncies that -
are charged with the task of providing
the requisite number of houses in the .
country.

Take for example the 1'9 million
houses that I referred to as target
during the Second Five Year Plan.
Out of this, I think about 8 lakhs of
houses will have to be put up by the
private sector, about 4,55,000 will have
to be put up under the various sche-
mes that have been sponsored by the
Ministry of Works, Housing and Sup-
ply, and several Ministries also come
into the picture. So, it is taking all
these things together, taking all these
agencies together, it is through all
these agencies that we have got to
implement the housing programme in
the country. What the Ministry of
Works, Housing and Supply can do,
and is doing, is to operate a few of
these schemes which have been put
forward by way of prodding the State
Governments to do what all is neces-
sary in this connection, by doing
research and by providing technical
information in regard to these matters,
and it is only this limited responsibi-
lity that this Ministry has taken up
in regard to this housing problem.

Shri 8. M. Banerjee: May I ask one
question? There is a news item today
in the press “cut in the housing plan.”
This newsg items says:

“The Union Government has
drastically cut its programme to
construct residential accommoda-
tion for the various categories of
its employees to the extent of 80
per cent of the demands by the
end of the current year due to
paucity of funds and shortage of
cement, steel and foreign ex-
change. In Delhi alone there is a
demand for 80,000 houses for Gov~
ernment officers drawing less than
Rs, 500.”

Mr. Speaker: He need not refer to
all that. There is a proposal to cut
down.



" Shrl K. C. Reddy: The hon. Mem-
Per ‘iz referring to an entirely diffe-
rent matter. I am referring to the
general housing problem in the coun-
try. The hon. Member is referring to
the construction programme in Delhi,
Bombay and Calcutta. I am coming
to that a little later.

Mr. Speaker: Does rural housing
mean, it should be a pucca terraced
house in the village? Is it on the
footing that terraced houses are to be
put up in villages and as there is
paucity of funds, the houses cannot be
put up there?

Shri K. C. Reddy: No, Sir. We
have not laid down any detailed spe-
cifications of the nature. The main as-
pect of this rural housing scheme is
that the Government of India will
give a loan of Rs. 760 on an average
in the casec of each house that may be
taken up for re-modelling or for recon-
struction or for putting up a house
de novo, whatever it may be. The
other amount has got to be made
available by the owner of the house
himself.

Shri Jaipal Singh: May I raise a
point of order? May 1 have your
permission, Sir?

Shri K. C. Reddy: I am not yield-
ing, I am sorry.

Shri Jaipal Singh: It is not a ques-
tion of yielding. Hon. Minister he
may be, whatever he is, he will yield
to the Chair.

Mr. Speaker; Let us hear.

Shri Jaipal Singh: There is no ques-
tion of yielding. My point of order
does not relate to my hon. friend,

The point is this. The Budget Ses-
sion relates to finance, the passing of
money for the administration to carry
on. I find there is no Minister here
who has anything to do with money.
‘. Iz that correct? There is no Finance

Minister, there is no Deputy Finance
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Minister here, and nobody dealing
with Finance at all, and this is the
Budget Session.

Mr. Speaker: The hon. Finance
Minister was here till a few minutes.
ago. ‘

Shri Jaipal Singh: He may have-
been here, but he is not hcre now.

Mr. Speaker: The hon. Member has.
raised a point of order. 1 am trying.
to explain the position and give my
ruling regarding that.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal’
Nehru): May I say a word? This
question in some form or other is
often raised here about the presence
of Ministers here during debates, I
regret to say that I do not understand’
this as a point of order, as a point of’
relevancy. Everything that is said'
here is followed by people and is
read by those Ministers concerned and.
perhaps more carcfully than other-
wise. As for their being present here,
there are sometimes—not now—two-
Houses sitting, and they have to be-
present there also; and there are also
other kinds of work too. It would be
improper if they did not pay heed to:
what th: hon. Members said here, but
a large number of Ministers sitting:
here merely does not advance the:
cause of understanding at all, because:
the matters are dealt with and are-
attended to as they should be.

Shri Jaipal Singh: Do I understand
that when we are discussing finance-
here, the Minister of Finance, the
Deputy Finance Minister and others
need not be here and they can read’
afterwards? Then, are we talking to-
a deal wall?

Shri Jawaharial Nehru: We are not-
discussing finance; we are discussing
Demands which are certainly connect-
ed with finance. Demands in regard to-
particular Ministries which are res-
ponsible. Finance is responsible for
everything, for everything that is:
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* spent, but it is the particular Minis-
try which is responsible. In fact, we
.are now, because of complajnts made
in the past, giving far grecater res-
ponsibility to Ministries; once a thing
is done, it is the Ministry that is res-
ponsible. No doubt, there is the res-
ponsibility of the whole Cabinet, of
the whole Government and Finance.
But if the Finance Minister were here,
he cannot really deal as fully with
B particular problem relating to a
particular Ministry as the Minister
roncerned.

Shri Jaipal Singh: May I have your
ruling on the point of order?

Mr. Speaker: I am giving it. A
point has been raised that the Finance
Minister or anyone connected with
the Finance Ministry such as the
Deputy Minister or others should be
here when the Budget Demands are
being discussed in this House.
Both the Ministers responsible for the
Demands under consideration are
here and they are taking keen interest,
and they have been here all along,
throughout the debate. Each Minister
is competent fully to deal with his
own Ministry; when he gives an
assurance here, he is competent to
take it up with the Cabinet and get
it through. I, therefore, find that
there is absolutely no interest which
is not saved or which is otherwise lost
sight of merely because the Finance
Minister is not here.

It is true that ultimately Finamee
has to come into the picture. But the
persons in charge of the particular
Ministry are here. This is enough. It
is not necessary that the Finance
Minister should be here for everyone
-of the Demands—of course, when the
Demands relating directly to the Fin-
ance Ministry come up, he has to be
here; also he can be here, if he wants
to be here and if he can spare time.

So far as the general position is
-econcerned, of course,. as the hon.

‘cussion so far.

Leader of the House has obderved, the
Ministers have to divide themselves
between the two Houses; some of
them sometimes have to be in the
other House also when it is sitting, In
a case where the Minister concerned
has himself to be present with res-
pect to his Ministry, he can take the
leave of the Chair and then go and
attend the other House.

On a prior occasion, this point arose
when the general discussion on the
General Budget was going on. It is
true that I then observed that so far
as the general discussion was con~
cerned, as far as possible, one Minister
from each of the Ministries, either
Deputy Minister, Minister of State or
the Minister himself must be present
here, because one did not know which
subject would be dealt with. That is
so with respect to the general discus-
sion which lasts only for four days.
But the discussion on the Demands
goes on for a whole month and more,
and it is not necessary for the Minis-
ters, to whom a particular department
or a particular Demand does not
directly pertain to be here. The pur-
pose is being served by the presence
of Ministers who are in charge of the
particular Demand that is being dis-
cussed here.

16.00 hrs.

Therefore, subject to these limita-
tions, the hon. Ministers will try to be
here; with respect to their own
Demands and with respect to the
General Discussion, as far as possible,
each Ministry will try to ‘be repre-
sented. We have been having dis-
I am sure hon, Minis-
ters have not lost sight of a single
point raised here. All credit to them.
But of course, as I said, as far as
possible they will try to attend the
Jeneral Discussion, and with respect
to their own Demands, the Ministers
concerned will always make it' a
pomnt to be present. B

-
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. Mll M 1 am very grate-
ful to you You have strengthened
my point.

Mr, Speaker: Now, it is over.
Shri Jaipal Singh: No, the point is

" still very much alive. My hon. and
revered friend talked of the other
House also being in session. I think
the other House is not sitting now.

‘Mr, Speaker: It is not on that
account. Independently of that, the
Finance Minister need not be present
here. There is no point of order.

Shri Jaipal Singh: Is it your ruling
that the Finance Minister need not be
present here during the budget
session?

Mr. Speaker: Every time he need
not be present.

Shri Jaipal Singh: Is it your ruling
that for the budget session, no one
from the Finance Ministry nced be
present?

Mr. Speaker: My definite ruling is
that when a Demand is under discus-
sion, if the Minister concerned is
present, it sufficiently serves the pur-
pose. The Finance Minister need not
be present when Demands other than
those relating to his Ministry are
under discussion.

Shri Jaipal Singh: Do I take it that
my hon. friend over there accepts
Cabinet responsibility, corporate res-
ponsibility?

Mr. Speaker: 1 am not going to
enter into a discussion hypothetically
on these matters.

Bhri K. C. Reddy: Mr. Speaker,
8ir, I was referring to certain
aspects of the rural housing pro-
gramme, and I was pointing out
that so far as the main aspect of
that scheme was concerned, it was a
selt-help based scheme, and it was
also integrated with the general
improvement of the economic condi-
tioe of the villager himself, and the
aetual implementation of the scheme,
by and large, would have to Le the
lmdhuity of the State Govern-

Not only in respect of this

rural housing lchemq, but also in res-
pect of other housing schemes whioh
have been referred to it should be
remembered that. what the Union
Government can do, and have taken
the responsibility to do, is to frame
acceptable and approved schemes and
also to sanction necessary finance for
the projects that may be submitted
from time to time by State Govern-
ments.

So far as the Union Government
are concerned, we have no adminis-
trative apparatus in order to execute
these various schemes. The execu-
tion of these schemes will have to be
done by the State Governments. Sc¢
far as we arc concerned, we are in
constant touch with State Govern-
ments. My colleague and I have been
in constant touch with the Chiet
Ministers and Housing Ministers of
States. Officers of our Ministry in
charge of the housing department alsc
go round and see the progress under
the various schemes and projects. We
are doing everything on our par{ to
see that the tempo of activity of these
various schemes goes up. But the
main responsibility, as I said, will
have to be that of the State Govern-
ments.

1t has been complained that in res-
pect of certain schemes there has not
been sufficient progress. 1 do not kaow
what the difficultics of State Govern-
ments have been. Possibly they have
had some difficulties and have been
trying to surmount them. But in
respect of the low inconie group hous-
ing scheme, there has been very good
progress. Figures have already heen
given by my colleaguc; figures have
also been given in the Administration
Report and in answer to questions.
The subsidised industrial housing
scheme is also gathering momentum.

So far as the slum clesrance scheme
is concerned, I would like to tell the
Howse that because of our efforts,
schemes amounting to about Rs 17
crores out of a total allotment of
Rs. 20 crores in the Second Plan have
been received. Out of these, we have
already sanctioned schemes estimated
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* to cost about Rs. 7T crores, and
we are examining the remaining
schemes. In so far as two or three of
these schemes are concerned at any
rate, the provision made in the Second
Plan may not be found to be sufficient
and it may become necessary to con-
sider the possibility of increasing the
allotment for them. I would not like
to go into further details about the
various housing schemes though
several suggestions have been made
by hon. Members in order to improve
one scheme or the other. All nf them
will be taken note of: we will closely
examine them.

Another subject to which frequent
reference was made is the Ashoka
Hotel. My colleague has already told
the House that the Hotel is making
steady i t. The aversge
occupancy in this Hotel during last
year was about 80 and during the
Iast § months, it was about 200 and
odd, And, it is gradunlly going up
and within about two or three years'
time, we may expect the Hctel t
yield profits.

Some minor complaints hav> been
made to which, after my colleague has
spoken, I would like to refer briefly.
The question of retrenchment has
been raised by wmy hon. friend Shri
V. P. Nayar, who is not here now. He
asked us, why, if the average occu-
pancy has gone up, the staff have
been retrenched.

‘The facts of the case aic these.
When the Hotel started in conaection
with the UNESCO Conference, in
order to cater to the necds of those
staying in the Hotel as well as else-
where in various other bwldingz in

New Delhi, about 900 and odid people
were recrvited.) Now, it 15  well
known thal In any Hotel the propor-

tion of the staff to the guests in the
hotel is 2:1. So, on that basis, if the
Ashoka Hotel can accommodate about
400 and odd people, the normal staff
that is required for running such a
Hote! is about 800 and odd. It was
found that the initial recruitment was
overdone. It was 900 and odd. We

had to take steps in o"der to ‘bring:
down the staff to & normal level; that.
is to say, about 800 and odd, It is -
not linked up with the profit question

at all; it is not linked up with the
average occupancy of the Hotel
Though it is a fact that the average
occupancy rose from 80 to 200, it does
not mean that we ought to have
adhered to the over-staffed position
in the Hotel, namely, about 950 or 96J,
So, the two should not be linked up.
It is our endeavour to bring down the
staff to the normal level. At the same
time, we should also replace the ineffi-
cient personnel by efficient personnel.
These are the factors that govern the
question and not the question ot profit

or the percentage of occupancy.

Some other statementz hava been
made in respect of somc aspects of
the working of the Ashoka Hotel
Question has been rsised as to what
arrangements have been made in res-
pect of the service conditions of these
employees. I would Uk2 to point out
that accommodation has been pro-
vided for these employees in the
premises of the Hotel. Abour 300 and
odd employees have got their own
accommodation.

Question has also been raised as to
what is being donc ir. yeepect of the
collection of 15 service
charges. I would like to point out that
the whole amount of collection under
this head will ultimately be paid to the
staff working in the Hotal, minus the
breakage expenditure. If it has not
been done already. it will pe done in
due course; and there need be no
apprehension in the minds of any of
the hon. Members that the service
collections will not be pai@ to the
staff concerned at the proper time,

Some complaints have been made
about the rotten meat. I am sorry I
have got to refer to that hecause I
do not want the impression to gain
ground that we are aupplying un-
satisfactory food in this Hotel. That
has to be countered. And, so far as’I
know there iz absolutely no Jutifiie-
tion for a complaint of this thl. ‘! .
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" the hon. Member who made this
- ‘sriticism- will kindly forward to me
the resson or the justification for
making such a criticism, certainly, we
shall be happy to look into it. But,
{ would like to state categorically that
there has been no complaint what-
soever from any quarter in respeet of
this matter up till now. In fact,
several appreciations have been re-
celved from various people all over
the country as to the very satisfactory
nature of the food and the catering
conditions in this Hotel. So. I do not
think that there is any basis for the
criticlsm of the kind that has been
made against this Hotel in respect of
this matter.

Sir, as usual the Central Public
Works Department has drawn the
attention of several hon. Members. I
was expecting such weighty remarks
to be made by Shri Easwara Iyer,
because he takes a very keen interest
in the affairs of C.P.W.D. and a keener
interest, if I may say so, in regard to
the service conditions of the work-
charged staff because he happens to
be the President of the CP.W.D.
Workers’ Union.

1 hope he will concede the point,
vhen I say, that during the last one
year or so we have been able to pass
a number of orders in regard to vari-
ous issues which were pending for a
long time in respect of the service
conditions of workcharged staff.
About 40 issues have been taken up,
settled and orders issued in respect
of permanency, semiepermanency,
leave, quarters and so  many other
matters relating to the conditions of
service of workcharged staff,

He made a pointed reference to two
assurances that I made on the floor of
this House last year. Those assur-
ances relate to converting a good part
of the workcharged staff into regular
staff and, the second one being, mak-
ing permanent the remaining work-
charged staff. With regard to both
these questions, we have taken all
possible steps in the Ministry in order
0 ‘expedite the assurances that were
given by me. Theé hon. Member is

by

aware—he has referred. to'it alresdy
~that about 35 categories of work-
charged staff have been declared to
be categories of persons who have to
be converted into regular establishe
ments. But several details have to
be worked out. The very nature of
this establishment will justify, to
some extent, the time that is being
taken in order to implement these
assurances. The service records are
not complete, and they have got to be
very carefully examined. I am happy
about the assurance that has been
given by the hon. Member, Shri
Easwara Iyer, that the Union will also
help in respect of this problem.

Shri Easwara Iyer: Certainly.

Shri K. C. Reddy: For this purpose
we have now set up a very high level
committee in the Ministry in order to
go into this question specifically, in
order to expedite matters, in order to
complete all service records, in order
to find out what posts could be made
permanent etc. ete. I do not think it
will take more than a few months
before we can completely fulfil the
assurance that I gave on the floor of
the House. The hon. Member need
not be afraid that it will take years
and years, and meanwhilc something
will happen by which most of the
people in the workcharged establish-
ment will disappear from the world.

With regard to other matters algo
we are giving our keen attenticn: and
I hope by next year, when this Minis-
try’s Demands will be discussed on
the floor of this House,—I nope it will
be even much earlier than that—we
will be in a position to say that we
have fully implemented these two
important assurances that I gave on
the previous oecasion.

Various other points also have been
raised by the hon. Member. He¢ has
given notice of several cut motions in
respect of some detailed aspects of
the working of the Central P.W.D, as
also the working conditions of work-
charged staff. He has referrnd to
matters like quarters, medical facili-
ties and 30 many other things. Wish
regard to. medical facilities I would

n N
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good concentration of workcharged
staff the necessary facility has been
provided. In Delhi there are about
six departmental dispensaries which
are catering to the needs of work-
charged staff. In other places-—say
for example, Dharu Uddhampur Road,
Khatmandu or Calcutta—where there
is a concentration of workers, medical
facilities have been provided. When
we find that necessary medical facili-
ties should be provided at places
where there is a large number of peo-
ple, we are doing it, and it shall be
our endeavour to increase these facili-
tles wherever possible.

The question of quarters for work-
charged staff also has been taken up.
The hon, Member is aware of the steps
that we have already taken. In order
to make a good beginning, recently
we have set apart 400-G type houses
for the workcharged staff. As we
increase our construction, more and
more houses will become available,
and it shall be our endeavour ‘c allot
more and more houses to our work-
charged staff also.

With regard to some other aspects
raised, e.g. providing quarters for
aerodromes and other people, these
are all matters which are receiving
attention of the Ministry. So far as
the aerodromes are conccrned, we
have not yet taken up the responszi-
bility of providing quarters for the
work-charged establishments our-
selves, The Civil Aviation Depart-
ment’s responsibility is there, and they
have provided certain houses which
they have allotted for those people.
But what we could further do ir: the
matter will be considered by wus and

. we shall certainly give attention to it.

1 would not like to go into further
detalls about the various facilities
that will have to be given to the
work-charged staff. I shall only say
that Government will do whatever is
pomsible in ovder to increase the

" gmenities that are now being given

to the work-charged staff and make
their lives more and more comfort~
able.

1 would like to refer to ceruln
important points in respect of the
Central Public Works Department,
As during last year, this year also
the suggestion has been made and
very strongly too, that the systém of
contract should be done away with
and that we should take up the con-
struction of our buildings on a depart-
mental basis. Last year I gave my
reasons why this suggestion could not
be accepted. 1 pointed out that the
Kasthurbai Lalbhai Committee which
went into this question very care-
fully recommended in 1952 that there
are several difficultiecs by switching
over from the contract system to the
departmental system. After all, can
we be sure that the replacement of
the contract system with a depart-
mental system wil] result in cconomy?
Can we be sure that it will result in
more efficiency? Can we be sure  that
it will result in less corruption? I
do not think that on any of these
grounds we can switch over immedi<
ately from the contract system {o the
departmental system.

In the Ministry of Railways, where
we enquired as to the method that
was being followed, we learn that they
have not given wup this contract
system. They have given very good
reasons why they do not want to
change over to the departmental
system. The Ministry of Defence also,
except in the case of some mainten~
ance works, repair works, etc., have
entrusted all their work to the con-
tractors, and the work is being done
through the agency of contractors.
That being the position, I do not think
any valid reasons have been put for-
ward to change over from the present
system to the system of contracting
through departmental labour. It is
beset with several difficulties, and the
more and more we think of it, it lacks
as though it will not be
to do any such mng within & reuu- .
able distance of time LG



like to say that this Vlzillnce Depart-
ment is doing very good work. There

and the hon. Member wanted to make
out a case that it should be made
independent of the department and
that there should be a separate agency
to look after this very important
vigilance work. May I invite his
attention to the fact that in addition
to the Vigilance Department within
the department itself, which is very
necessary, there are certain other
supervisory agencies in respect of this
vigilance work in the Ministry itself?
We have got a separate vigilance unit
which is independent of the CPWD
and also, in addition to this, we have
got the Vigilance Department of the
Home Ministry which exercises
supervision and check over the vigi-
lance unit in the Ministry and over
the Vigilance Department as well. So,
there are checks and counter-checks.
It is not as if the Vigilance Dcpart-
ment and the vigilance unit in the
Department are a law unto {hem-
selves. In the circumstances, I do
not see that there is any need for
detaching the vigilance unit from the
Department and making it absolutely
independent.

Also, as the hon. Member referred
there is a Chief Technical Examine:!
(Establishment) which we have
brought into being. This officer is
doing very good work with nis staff,
and during the last one year, his work
has resulted in improving the tone of
the Department very satisfactorily.

As usual, the charge of corruption
has been made, and it has been said
there is a lot of corruption in the de-
partment, etc, Last year I pleaded
that a zeneral accusation should not
te made and is not justified. I am
Mﬁw a moment seying that the
work of the department is _ perfect,

that everyone in the demmt 7]
absolutely honest cent per cent and
there are no biacksheep here and
there. But the existence of some
blacksheep here and there docs not
warrant a wholesale sweeping re-
mark that the whole department is
corrupt or something like that. It is
our endeavour and the endeavour of
the department to weed out this cor-
ruption wherever it exists and I hope
as time passes, we will be showing
better and better results in respect of
this very grave allegation being
made against the department from
year to year.

Some criticism was made in respect
of the unplanned colonies that have
come up in New Delhi. Particularly
reference was made to West Vinay
Nagar, I believe by Shri Easwara
Iyer. There was mention about the
lack of various facilities in this colony
like schools, recreation rooms, play-
grounds and so on. It is truc and 1
am prepared to concede that ~ these
things were not planned when the
building up of these colonies was plan-
ned originally. It is also a fact that in
several of these colonies, some of these
amenities do not exist. We are trying
to overcome them in various ways.
For example, so far asschools are coan-
cerned, we are trying to allot certain
flats for this purpose as a temporary
measure.

I would like to say that recently
during the last few months, we have
set up an inter-ministerial committee
in regard to this question. The N.D.
M.C. comes in and certain other Minis-
tries also come in. We have set up
a committee to tackle this particular
aspect and to see to it that all these
amenities are provided in the various
colonies within a period of one or
two years. I hope that we will be able
to make steady improvement in ‘this
direction and by about the end of
two years, it would be possible for us
to give all these amenities to the vari-
ous colonies.

With regard to the construction in
Delhi, I would like to say oge or two



~

“ {Shri K, C. Reddy)

things. As everyone knows, the posi-
tion in Delhi is very very acute both
in regard to office accommodation and
in regard to accommodation for resi-
dential purposes. On previous occa-
sions, we have given figures regarding
the amount of accommodation avail-
able, and the accommodation that is
necessary. I do not want to weary the
House by giving all those figures on
the present occasion. One of the
methods by which we wanted to solve
this problem was by shifting some
offices from Delhi to other  places.
During the last few ycars, there  has
been a consistent demand, pcrsistent
demand, if I may say so, from this
House and also from elsewhere to
shift some of the offices from Delhi.
Our efforts during the last few years
have not met with much success. Dur-
ing the last few months, we have had
a series of discussions with the con-
cerned Ministries and with the consent
of the respective Ministries, we have
after all been able to make a start in
regard to this very important matter.
We have now taken a decision to shift
offices which will require office accom-
modation of about 1:25 lakhs square
feet. In this connection, I was sur-
prised to hear from the hon. Member
Mr. Bhargava that we should be very
careful about this matter, that we
gshould not do it in too much hurry,
unless we satisfy ourselves that suffi-
cient accommodation both for office
and for residential purposes is avail-
able in the place where we are going
to shift these offices. The point that
he has made is a very important and
vital one and I would like to assure
him that we are keeging all these fac-
tors carefully in our view. We are
assessing the amount of office accom-
modation necessary for a particular
department which will have to be
moved and also the amount of living
accommodation that will be necessary,
what is it that we can construct our-
sélves, what it now available and
what is it for which we have to
depend upon private owners from
whom we can rent out or lease out.
All these aspects are being kept in

view. I do not want any hon. Man-
ber of this House to go and support
any move from any quarter to sabot-
age the whole of this move on one
pretext or the other. In fact, most of
the people who are asked to move out
of Delhi. I must confess, are not wil-
ling to move to other places. Diffe-
rent kinds of pressures will be brought
to bear upon the Government. on hon.
Members, on every one concerned to
see that these offices are not ultimately
shifted out of Delhi. I am rcceiving
hundreds of representations during the
last two or three weeks or more than
that—mass petitions as they are
called—raising all kinds of objections
and pleading that these offices should
not be shifted from Delhi. I hope I
will have the weighty support of this
hon. House to see that these offices
which we have tentatively
resolved to shift will be shifted to
places outside Delhi. Certainly, we
will keep in mind the various con-
veniences that we have to provide to
the people who will be called upon to
move out of Delhi consequent on the
shifting of these offices.

Some observations have been made
on the quality of the work in our prin-
ting presses. I think our printing
presses are doing well. In fact, dur-
ing...

Shri S. M. Banerjee: What about
my particular point about 80 pcr cent.
reduction in the housing plan?

Mr. Speaker: Let the hon. Minister
go on.

Shei K. C. Reddy:..... .during the
last few weeks, we bave received un-
solicited testimonies from various
departments of the Government of
India paying compliments to the om-
peditious way in which these presses
have worked and made available all
the printed material that the various
Ministries wanted. I was somewhat
suprised today to hear that thess pres-
ses were not working satistacterily.
It is true that some work is given " le
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_outside presses. It is because of the
liitation of capacity of the presses
that we have with us and not because
of any lack of efficiency on the part
of the presses that our Ministries are
placing their orders outside the Gov-
ernment presses.

Reference has also been made to
the new presses that we are going to
set up in the south: whether we are
going to set them up after all
or whether they will be carried for-
ward to the Third Plan. I would like
to say that so far as the Coimbatore
press is concerned, we have already
acquired the land and paid the amount
of compensation to the persons from
whom we have acquired the land.
We have already taken steps to
acquire the land for the Koratti press.

Shri Narayanankutty Memon: Any
date when they will be put up?

Shri K. C. Reddy: The actual put-
ting up of these presses and the im-
porting of the necessary machinery,
ete. will have to depend on the avail-
ability of foreign exchange. We hope
that foreign exchange will be available
and that it will be possible for us to
put up these two presses in the south
during the Second Plan itself. But, if,

for any reason, foreign exchange is

not readily available, then, I am
afraid, the construction of these press-
es will have to be carried over to the
Third Plan. I do not personally feel,
at the present stage, any such contin-
gency, and it shall be our endeavour
to construct these presses in the south
in the Second Plan iself.

Not much has been said about the
Supply Department which is a very

t department of this Ministry.
Even during the debate last year, not
much was said. I would like to point
out that this Department of Supply
has done very statisfactory work dur-
. - . ing the year. The number of indents
" which are left outstanding has been
+ - rveduced progressively. The various

orders have been talum in hand pmm-
ptly and necessary steps have been
taken in order to supply the necessary
articles for the various departments
of the Government.

One remark was made by the hon.
Member 8hri N. B. Maiti about the
supply of khadi. 1 would like to say
in this connection, even as I said inter-
vening at that time, that the figures
that we have given in the Administra-
tive Report are figures of the value of
orders placed in each particular year.
In 1955-56, the value of orders placed
was of a very high. order. During the
subsequent years we found that the
orders that had been placed had not
been supplied not only in 1956-56, but
also in 1956-57. Some of the orders
placed then are being fulfilled even
now.

So much so, because of ihe large
magnitude of orders placed in 1953-56,
the orders placed in subsequent years
were lower in magnitude. That is how
the figures are explained, but so far
as the general policy of the Govern-
ment is concerned in respect of the
purchase of khadi, it is well known to
the House, and we have answered
questions relating to the subject very
often on the floor of the House, that
our purchases are determined or con-
ditioned ox limited only by the amount
of khadi that is produced and is avail-
able or supplied to the khadi
ment. No doubt, certain specifications
have got to be kept in view. Subject
to that, the Government of India is
willing to purchase all the khadi
is produced by the Khadi and Vi
Industries Commission and which
are in a pesition to supply to us. I
in charge of the khadi department
two years, and at that time I was urg~

{
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1 would not like to take more time
of the House. Various suggestions
have been made. As usual, we shall
try to make available the necessary
information with regard to all those
matters, all those points that have re-
mained unanswered in the course of
the debate, to the various Members. It
is a practice in my Ministry, perhaps
it is the practice in some other Minis-
tries also, to communicate to the Mem-
bers concerned and to let them
know as to what is the position with
regard to the points that they have
made. That practice will continue,
and in the course of the next few
weeks or months, we shall contact the
Members and appraise them of the
position with regard to the various
points that they have made.

It shall be the endeavour of the
Ministry to be constantly vigilant, to
weed out corruption and to raise the
tone of the various departments to the
maximum extent.

With these few observations, 1 would
like to congratulate the various officers
in my Ministry for the by and large
very satisfactory work that they have
done during the year.

Shri Easwara Iyer: I would like to
have some clarification from the hon.
Minister, regarding the anomaly in the
scales of pay in the CPWD in respect
of which he more or less assured me
in November, 1956 that the pay scales
would be implemented.

. 8brl K, C. Reddy: With regard to
that, I am afraid we have to await the
report of the Second Pay Commission
.which is going into this question along
with the ofher genersal quéstions.

Mr, Speaker: Now I put the cut
motions to the House. :

The cut motions were put and nega-
tived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in

sy Dements for Gients 8L MANCH, 8" Bemande 7

defray the charges that will come

in course of payment during the

year ending the 31st day of March,

1959, in respect of the heads of de-

mands entered in the second

cNolumn thereof against Demand
0S.—

94, 95, 96, 97, 98, 134, 135 and 136
relating to the Ministry of Works,
Housing and Supply.”

The motion was adopted.

[The Motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.)

Demanp No. 94—MINISTRY oF WORKS
HousiNGg AND SuppLy

“That a sum not exceeding
Bs. 51,98,000 be granted to  th2
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Works, Housing and
Supply’”.

Demano No. 95--SuepLies

“That a sum not exceeding
Rs, 2,49,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Supplies’' ”.

DEMAND NoO. 96—OTHER CIVIL WORKS

“That a sum not
Rs. 23,02,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
Sist day of March, 1959, in rme-
pect of ‘Other Civil Worls'%: ...




“That a sum not exoceeding
Rs. 6,50,70,000 be granted to the

President to complate the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1989, in respect
of ‘Stationery and Printing’".

DrMmanp No. 98-—-MisczLianzous De-

PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY oF WORKS, HOUSING AND
SuverLy

“That a sum not exceeding
Rs. 81,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1859, in
respect of ‘Miscellancous Dcpart-
ments and Expenditure under the
Ministry of Works, Housing and
supply' L

-134—DeLxr Caprrar
OurLay

Demanp No.

“That a sum not cxceeding
Rs. 5,82,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in coursc of pay-
ment during the year ending the
31st day of March, 1950, in res-
pect of ‘Delhi Capital Outlay’".

Drmanp No. 135—CArrTAL OUTLAY ON
BurpinGs

“That a sum not exceeding

Rs. 5,24,42,000 be granted to the

. President to complete thc sum

. necessary to defray the charges

which will come in course of pay-

..ment during the year ending the

81st day of March, 1959, in res-

- pect of ‘Capital Outlay on Build-
inge'”. - .o

Desaxp No. 136—Ormen Cartras Ove-
LAY OF THE MiNmsTRY OF Wonxs, Hous-
ING AND SurrLY

“That a sum not exceeding
Rs. 3,26,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pav-
ment during the year ending the
31st day of March, 1859, in ves-
pect of ‘Other Capital Outlay of
the Ministry of Works, Housing
and Supply'”.

MINISTRY OF STEEL, MINES AND FumL

Mr. Speaker: The House will now
take up for discussion and voting
Demand Nos. 80, 81, 82, 83 and 128
relating to the Ministry of Steel, Mines
and Fuel, for which six hours have
been allotted. Hon. Members desirous
of moving cut motions may kindly
hand over at the Table within 18
minutes the numbers "of the cut
motions. Hon. Members are already
aware of the time-limit for speeches.

DeEManp No. 80—MINISTRY OF Srem,
Mines aNp FusL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 30,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Steel, Mines and
Fuel'".

DEMAND No. 81—GEOLOGICAL SURVEY

. Mr. Spgaker: Motion .moved: ..

“That a sum not excesding
Rs. 1,20,86,000 be granted to the
President to complete the sim
necessary to defray the charges
which will come in course of pay~
ment during the year endmg the
31st day of March, 1889, in, mpect
of ‘Geological urvey'”. .
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